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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE,

CHENNAI.

ORIGINAL APPLICATION NO.204 OF 2017(SZ)

IN THE MATTER OF :

Sri. Bhoja Shetty and another : Appellant
Versus
The Deputy Commissionerés Others : Respondent(s)
e

OBJECTIONS TO THE JOINT COMMITTEE REPORT

. This Hon'ble Tribunal by order dated 6.2.2020 appointed a

Joint Committee comprising of District Collector, Udupi, Senior
Officer/Scientist from Regional Office, MOEF, Bengaluru, State
Level Environment Impact Assessment Authority (SEIAA)
Kamataka and Senior Officer from the Karnataka State
Pollution Control Board (KSPCB) to inspect and ascertain
whether the 4th Respondent has environmental clearance for
mining in respect of both the lease area and that he has
complied with the conditions of the environmental clearance as
well as to consent to operate and other clearances and whether
he has provided necessary pollution mechanism to arrest
possible pollution whether damage caused to the nearby houses
as alleged by the petitioner and to ascertain the ambient air
quality as well as water quality in that area and if there is any
violation, assess the environmental compensation which has to

be collected by the 4% Respondent and action taken report,

. The committee constituted by this Hon'ble Tribunal has filed a

report.



al

3. After the report was submitted and after the orders of this
Hon'ble tribunal dated 13.07.2021, the 4t Respondent has
received a communication dated 08.09.2021 from the MOEF
and Climate Change, Bangalore referring to the report and
noting the non-compliances. A copy of the said letter is filed
herewith as ANNEXURE-A,

There are six items of non-compliances. The respondent No.4
has complied with Item No.3 and in partial compliances, Item
No.1 and 3. In regard to Item No.1 of Black Topping for the link
road from quarry site, it need to l?e stated that the concreating of

. the road has been undertaken after that work is done Black

Topping will be carried out.

In regard to Item No.2, the 4% Respondent is under the process
of appointing a Senior Executive and also the committee for
Environment Management will be constituted.

In regard to ltem No.3, the 4th Respondent will get the
advertisement caﬁied out in two local news papers of wide
' circulation one 'of wl;ich' will be in a vernacular language.

In regard’ .to- Item No.2 of partial compliance, the 4t
.-R'esp'ondent- is é_dmj:lyiri_g with the submission of rept;_nrt once in 6
'.month.s on the é,ta.tt-l_s' of the imp]ementatio-n of environmental safe
guards. | ..

4. The. 4.th Respon&ént ﬁleé. the objections to the repo& as under: -
“In paragraph-5.1 it is reported that the Department of
Mines & Geology has granted the lease on 23.7.2010 for
an area of 3 acres and SEIAA has issued environmental
clearance for 3 acres and that the Department of Mines &

Geology has granted lease limiting the area to 2 acres
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against the EC for 3 acres without amending the

environmental clearance.

. The Mines & Geology Department by its communication dated

23.7.2015 directed the 4th Respondent to get the lease deed of 2
acres in respect of Sy. No.176P1 to be registered and to pay the
royalty to the State. Along with this, the sketch of the area of 2
acres was enclosed. A copy of this communication is filed

herewith as ANNEXURE-B

. The Mines & Geology Department by its communication dated

8.9.2021 has informed the SEIAA of the reduction of the area
from 3 acres to 2 acres and the extension of the lease period 20
years from 13.5.2008. A copy of the communication is filed

herewith as ANNEXURE-C along with the sketch.

. Reg para 5.1. In the report it is stated that the 4*» respondent is

having Environment Clearance issued by SEIAA covering the
entire area of lease. The conditions of the E.C. have been
faithf_ully followed. The report states that Department of Mines
& Geology has granted lease limiting the area to 2.0 acres
_against EC granted for 3 acres without amending the EC.
However, it is wrongly observed that general compliance to EC
coildition's by the quarry authorities is very poor and
unsatisfactory. In this regard it is pertinent to note that the 4t
respondent was asked to submit compliance report and it was
submitted by email on 07-04-2020 as per annexure ‘D’ to Mr.
E. Thirunavukkarasu, Scientist E’ /[Additional Director,
Ministry of Environment, Forest and Climate Change,
Bengaluru, Karnataka. After the receipt of six-monthly

compliance, the officer sought for production of certain
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documents and particulars as per email dated 09-04-2020
which is marked as annegure ‘E’. Thereafter the 4t respondent
sent through Professional courier sent all the documents sought
by the Addl. Director MOEF giving the relevant particulars and
information. The covering letter with all the details sought by
the officer is filed herewith. The complete set of papers is
marked as ANNEXURE-F.

. The committee has received the complete information sought by

the environment officer. The Joint Committee report does not

discuss it. The joint committee failed to verify the details _

furnished to the environmental officer (ANNEXURE-F).
Therefore, the finding that the EC clearance is not fully
complied with is factually incorrect. The fourth respondent has
complied with the EC conditions.

. Reg. para 5.3.The report that by the google imageries quarrying
activity is shogn to have carried out before the grant of lease in
various places in Sy. No... 1.76/ P1P1 .is incorrect. Tl_1ere were 3
quarry leases operating in Sy.No.176/P1/P1 of Shivapura
village. They were being sepa-r-ately oﬁefatéd by one Mr. Ashok
Hegde, Mr. Sudhakar Shetty and: Mr_. 1-‘\nill Hegde in\stheir
respective quarries in the saﬁ:aé survéy éub-diﬁsion aﬁd as on
now Mr. Sudhakar Shetty and the 4 respondept have leases
and quarrying work is done in the r.espectivé. leaseé. The
retrospective inference drawn from of google imageries that
quarrying activity was carried out before grant of lease in
various places is misleading and wrong. More importantly prior
to the gazette notification on statutory requirements of EC, the

quarries were being operated under the then prevailing
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statutory requisites mandated by Department Mines & Geology
and moreover it can’t be pinned on the 4% respondent as
several others have been operating quarries in the same survey
number,

Reg. para 5.4. The report that the 4th Respondent has not
applied for renewal of consent for further period is incorrect.
The 4t respondent had applied for renewal of consent under
the Air Act as per acknowledgement with seal dated 19-03-
2018, annexure ‘G’ herein. The KSPCB has granted renewal of
consent to the _4“‘ respondent as he had obtained license, the C-
Form under provisions of the Karnataka Regulations of Stone
Crushers Act issued by the Deputy Commissioner and
Chairman, District Stone Crushing Licensing & Regulation
Authority to work in the safe zone the C-form. The C.F.O.-Air
Water issued by the KSPCB is produced herewith and marked
as annexure ‘H’ and the license-C- form is produced herewith
as annexure ‘J’, The 4t respondent is producing herewith the
t.r.'ue copy of the proceedings of the committee  with English
traﬁslation marked as ‘annexure _K and K-1’, ;I‘he observation
that compliance to KSPCB r.:dhs_ent conditions are not
satisfactory is contradicted by the s-ubsequent para 5.4.1 of the

Joint Committee report itself. Jt is most humbly submitted that

the Joint Committee exceeded its jurisdiction by making

observations on the Stone Crushing Unit jointly owned by the 4th
respondent and his wife, which is neither the subject matter of
the Original Application herein nor the direction given by

thisHon’ble Tribunalto the joint committee to investigate.
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Reg.para 5.4.2.The report, the observation that “as verified
Jrom the office of local electricity supply company (MESCOM) the
crusher was in operation except four months’ time during
monsoon rainy season” is not correct, it is hearsay because the
report itself observes at point 5 in para 4.2 that on physical
observation made during inspection that “The stone crusher and
quarry were not in operation at the time of inspection”. It is
submitted that the electricity was used for running air
compressor in the quarry, for operati.on of dﬁiﬁng, operation of
pump set for drinking water and for running the Hollow Block
and Interlock industry run by M/S. Mookambika Industries run
by Mrs. Rashmi P Shetty, W/o. Sri. Prasanna Shetty. There was
no operation of stone crusher at all. The observations in 5.4.3
are also exceeding the directives of the tribunal by dwelling into
matter of the Stone Crusher.
The Joint Committee in the concluding remarlgs made in para

6.0 have stated that quarrying was started even before

obtaining EC.This is incorrect as the said operations were made

under the then prevailing quarrying license No. 358 granted by

department of Mines & Geology. Morecver, prior to the directioﬁ
of the Hon’ble Supreme Court in (2012) 4 SCC 629 mandating
EC for mining, it was not required for mining areas of less than
5 hectares.

The authorities have not called the 4th respondent for any
explanation nor given audience to explain. The 4t respondent
would have placed all the information and the compliance
report physically before them and would have satisfied the

authority. The report does not mention specifically any defect or
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any violation of any particular condition which the 4t
respondent is required to comply. The general observation that
E.C. condition is not observed by the 4t respondent is vague,

not specific if violation of any condition is pointed out, the 4t

respondent would readily comply with.

14. The 4% Respondent has now placed the complete set of

compliance with the environmental clearance conditions in
respect of both the quarries measuring three acres and two
acres by way of separate books in two volumes. After the report
was filed by the Joint Committee, the MOEF hgs sent a letter
dated 08.09.2021 calling upon the 4th respondent to take
necessary enforcement action. The 4th Respondent has complied
with the requirements and has filed the report. The 4th
Respondent, in compliance is also reporting the compliance to

the MOEF.

b It is also wrong to state that the crusher industry has been
under operatim_-n without the consent of KSPCB. The physical
observation of the committee states that there was no operation
during their visi.t_; No au_th.bri_ty or ofﬁce.r at any time inspected or
found that the crusher was under opergtion during the relevant
period. By ignoring that the electricity was supplied and used by
the quarry -industry and the Hollow block factory of the sister
concern in the adjat.:ent private land of .the 4th respondent the
cominittee ha.s wrongly concluded that the crusher was under
operation. This conclusion is absolutely erroneous, unscientific
and travesty of fact. Having stated that the quarry was not in
operation during inspection, the observation in the report that “on

keen observation of the location indicated infrequent operation of the
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crusher” is purely hypothetical, conjecture, guess work and

without any scientific reasoning.

The 4 respondent is submitting the copy of the E.C. dated 30-
10-2014 marked as annexure ‘L’, and 18-09-2015 marked as
annexure ‘M’. The 5t condition of the E.C. states that the E.C.
is co-terminus with the lease granted to quarry. The gazette
notification issued by the Government of India in which clause
9 states that the validity of environmental clearance would be
valid for a maximum of 30 years. Annexure ‘N” proves that the

observation in the report that E.C. is not obtained for quarry is

incorrect.

It is respectfully submitted that the representation made on
behalf of the third respondent that environmental clearance
(E.C.) granted to 4th respondent is cancelled is not true. The 4th
respondent has not received any communication of cancellation
of the E.C. The committee has not cancelled the E.C. and the
quarry plan has been duly renewed. The approved plans after
renewal of the E.C. are filed.The 4th respondent has not received
the Action Taken Report from the Envirbnmental Impact
Assessment Authority, Kamataka. SEJAA, Karnataka has not
cancelled the E.C. nor the 4% respondent has received any
communication to that effect anri therefore setting aside the
o‘rder-.-by SEIAA does not arise: The senior geologist;-Department
of Mines and Geology has given certificates dated 18-02-2021
with regard to the quantum of mines extracted in the two leases
from 2008 to 2020. |
It is further submitted that there was no further unauthorised
quarty nor there was any evidentiary. material placed to draw
inference that there was unauthorised quarry by the 4t
respondent.
The question of assessment of environmental compensation by
the State Pollution Control Board for non-compliance of

condition would not arise because the State Pollution Control
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Board has not pointed out any particular violation of or non-
compliance of any of the conditions nor has it issued any show
cause notice. '

The allegations made hy the appellant against the 4t
respondent is false and malafide and intended only to cause
harassment.

The committee has stated in para 4.2 and elsewhere of its
report that the nearest residents to the quarry site have not
expressed any grievances due to quarrying activities. In para
5.4.2 its observed that the quality of water in the quarry's
borewell as well as the nearest borewell 253 meters away from
the quarry site are stated to be well within the range of drinking
water standards and the area is very sparsely populated. In
para 5.4.1 the ambient air quality AAQ of the area is observed
to be well within norms. The report in its concluding remarks at
para 6 has reiterated this and has also mentioned that no
nearby houses have been damaged due to quarrying activities.
It is most humbly submitted that when according to the joint
committee report itself there is no adverse impact to the nearest
residents or their houses from the guarrying activity, when the
ambient air quality both inside & outside the premises are
within prescribed national ai? quality standards and when
water quality of both inside & outside the premises meet
drinking water standards the guestion of any damage to the
environment does not arise at all. If at all, as malicicusly él]éged
by the petitioner there was a *“lack in pollution - cortrol -
mechanisms” the first ones to be severely affected would be the
nearest residents mentioned in the report and the air & water

surrounding would have been badly polluted.

It is therefore prayed that the Hon'ble Tribunal may be

pleased to dismiss the appeal.

CHENNAI
DATE: 10 -09- 2021

ADVOCATE FOR THE 4™ RESPONDENT

\\Ariga2-pc\e\01.01.2021 \NGT\Prasanna Shetty\Objections to the Joint Committee Report.docx
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GOVERNMENT OF INDIA
altaor i v ATy R s

MINISTRY OF ENVIRONMENT, FOREST & CUMATE CHANGE

wafrra thlvs vt

INTEGRATED REGIONAL OFFICE
Kendriya Sadan, IVth Floor, EX¥ Wings, 17" Maln Road,
lind Block, Koramangala, Bangalore - 560 034,
Tel.No.080-25635902, E.Mall: rosz.bng-mef@hnicn

F. No. €P/12.1/2015-16/59 SEIAA/KAR 5 5‘—3 Dated: 08/09/2021
To

The Member Secretary , SEIAA, Kamatzka
Dept of Forest, Ecology and Environment
Govemnment of Karnataka

Room no 709, 7th floor 4th Gate, MS bullding
Bangalore 56001

Subject: Build Stone Quarry at S. No. 176/pt 1 of Shivapura Village, Karkala Taluk, Udupl District by
Shrl Prasanna Shetty - Reg.

Dear Sir,

This relates to the EC granted by SEIAA vide No. SEIAA132 Min 2014 dated 30.10.2014 and vide No.
SFIAA 458 MIN 2015 dated 18.09.2015 for building stone Quarry at Sy. No. 176/pt 1 of Shivapura Viflage,
Karkata, Udupl District.

An OA (204 of 2017) was filed by Shri Bhofa Shetty before Honble NGT(SZ) agalnst the above projects
and their crushers alleging that the projects are in aperation against the norms and withaut following the
conditions Imposed In the Environment clearance and also consent granted.

Earller, of Hon'ble NGT dt 06.02.2020 has constituted 2 Jont Committea consisting OC, Udup),
Reglonal Office MoEFCC, Bangalore SEIAA and KSPCB to examine the Issues and submit a report. Accordingly,
the Joint Committee has submitted its report. Many non- compliances of EC conditions were reported. PA
has now submitted up- dated compliance report vide letter dated 03.09,2021. The same has been examined
and noted following non- compllances:

Non- compliznces

1. Black topping for the link road from quarry site to main road has not been done [Specifie candition
No. 31)

2. Aseparate environmental management cell with sultable qualified personnel was not set up [General
Condition No, 9}

3. Advertisement about grant of EC was not published. | General Condition No.17]



1. Digltal processing of theenﬁr:e lease area using remote sensing technique should be done regularly
once In three years, but PA has done only one time [Specific condition No. 18]

1. The project proponent shouid submit six monthly report on the status of the implementation of the
stipulated environmental safeguards but subrmitted only two reports after the case before Hon'ble
NGT [General Condition No.13) :

3, PA should conduct regular monitoring of ambient air quality and nolse level & submit reports-
submitted ambient air quality reports twice and noise level repart only once after the case before
Hon'ble NGT, [General Condition No. 4& 6]

_ | am’directed td' requesl you to take necessary enforcement action as per the Environment
{Protection) Act,1986 for the above non-compiiances as the powers are delegated to SEIAA vide S 0 637 {E)
dt 28.02.2014. Action taken may kindly be communicated to the Monitoring Division of Ministry at New Dethi

Wi_th a copy to this Office.
This s Issued with the approval of the Competent Authority.
Yours faithfully

Sclentist ‘E'/ Additlonal Director

Copy to
1. The Environmental Officer & Member Convener in OA 204 of 2017, Karnatzka State Pollution Control
Board, Reglonal Office, Parisara Bhavana, Plot No..36-C, Shivalli Industrial Area, Manipa), Udupi 576

104, Karnataka- For information.

3. Shri Prasanna Shetty $/o Bhujanga Shetty, Kukkude, Shivapura Post, Karkala Taluk, Udupl District,
Karnataka- for information. AL
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) 12

Government of Karnataka
Office of the Senior Geologist, Dept. of Mines and Geology,
Manipal, Udupi-576104
E-mail: ggdmggdug;@gm' ail.com Telephone:
(1820-2572333

] No.:GBE/HB(UDUPI]/KGGU/357/ 14-15/1811-1813

Date: 25.07.2015
To,
Sri Prasanna Sooda
5ri Mookambika crusher,
Yalagoli, Shivapura,

Sir,

Sub: Execution of Quarry Lease of Building Stone Quarry
in Sy.No.176/P1 measuring 2 acres in Shivapura Village, Karkala
Taluk, Udupi District.
LEds: )
To quarry the minor mineral of building stone for a period of
10 years with effect from 13.05.2013in 8y.No.176/P1 measuring 2
acres extent of Shivapura Village, Karkala Taluk, Udupi District is
indentified with quarty lease no.358 and lease deed is executed
with Sri. Prasanna Shetty. It is informed to
'atTy lease registered within 90 days with
ub

get the building stone
the concerned Ta]uk
-Registrar office and after registrationinformed to send: one
. ¢opy to tﬁis-oﬁic_é:an'd one copy is to be transferred to the office of
ﬂme‘Sub—R'egistrar_ for records. _ e
As per-_the conditions of the building stone quarry 1e£\se,
Lessee shail fumnish report of the extraction of the minor mineral in
the leased area and the quantity of transportation n-:mntlﬂy,.

" quarterly and yearly. As. per the quantity reported Royalty.shall be
paid to the state. : -

As per the Karnataka Minor Mineral Concession Rules,
1994, sub rule 18(10) the report of yearly production shall be
furnished to the department within April 10t of the next year to
the department. The quarry lease shall be beyond safety distance

of 50/200 Meters from the public road, rail trac

k, public building,
lake, tank, canal ete. A
Yours faithfully,
o|| ¥ peSdfEmEEy
Senior Geologist, -



G

Mines and Geology Department,
Udupi.

A copy of the quarry lease deed and a copy of this letter are
furnished for information.

1. The Commissioner, Mines and Geology Department, Bengaluru.
2. Tahashildar, Karkala Taluk, Udupi District.
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Tvaosdabed Gpy 5] ANNEXURE -C

Government of Kamataka

Oflice of the Senior Geologist, Dept. of Mines and Geology, Manipal,
Udupi-576104

E-mail: sgdmgudupi@gmail.com Telephone: 0820-
2572333

S::GBE/HB(UDUPI)/Complaint/2021-22/2197 Date: 08.09.2021
1o,

Member Secretary,

State Environment Impact Assessment Authority,
Bengaluru.
Sir,
Sub: Furnishing ofinformation in regard to quarry lease no.358.

Ref: Request by Sri. Prasanna Shetty, Shivapura Village, Hebri,
Udupi dated
08/00/2021.

e drdedr

Inrespect of the above subject in respect of grant of quarry lease

no. 358 measuring 2 acres in Sy.No.176/P1 of S_hivapura Vi]lage, Hebri-

Taluk, Udupi District, to SE1AA, Bengaluruinformation is soughtrequest
under the reference. On verification, the quarry: lease no.358 in

Sy.No.176/P1 measuring 3 acres of Hebri Taluk, Udupi District was -

granted to SriPrasanna Shetty on 13.05.2008 i’or'_si period of 5 yéa.rs.
The original sanctioned sketch of quarry lease is enclo_sed._'l‘hercaftér the
granted 3 acres was reduced by one acre and for the remaining 2 acres
as per Rule 8A(2) of Karnataka Mines Mineral Concession Rule, 1994,
amendment rule 2016, the original grant is extended from 13.05.2008 for
20 years. For the extended pericd the detailed skétch copy is enclosed for
your information.
3dy-

(08/09/2021)

Sandeep G U,

Senior Geologist,
Mines and Geology Department,

Udupi.

— R e LA
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ANNEXURE -1 }

RAVI RAO craviracit@gmal.com>

asanna Shetty - Mookambika Industries Shivapura
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9
Specific Conditions

Compliance Status

Quarty plan approved by the Depariment of
Mines and Geology shall be strictly implemented
and shall not be operated beyond the validity
period of the approved quarty plan.

The quarrying work is done then only in

the validity period of lease. No operation
done after the Validity Period

Baseline data on health profile of each of the
workers shall be maintaimed.

v

Workers Baseline data is
maintained regularly

3.

"PAs should get the health theckup done for the

quarry workers on quarterly basis and submit
report penodmlly

Health checkup of the workers are
done by local doctors,

The SEIAA, Karnaiaka reserves the right to
withdraw the envnmnmental clearance subject to

any change in the quarrying policy by the State
Government as may be applicable to this project.

No change in quazrying Palicy

This Environmental Clearance is co- termimus
with the lease granted vide quarry lease under
MM (D & R} Act 1957/KMMC RULES -1904.

Quarry lease and EC renewed

6.

Quarrying shall be undertaken strictly in
accordance with provisions of MM (D&R) Act
1057/KMMC RULES-1904.

We are following provisions
strictly and no deviation are made,

All the conditions stipulated in the Consent for
establishment issue (if applicable) by the
Karnataka State Pollution Control Board should
be effectively implemented. -

»

“All the conditions es per CFE I8
implemented.

The quarrying opétations shall pot intersect
ground water table. Pror approval of the

Central Ground Water Autbority shall be.
obtainedforquarryingbehvmtertable.

SEIAA/ Ministry of Environment & Forests and |

We are not quarrying below
water lable.

The topsoil if any shouldbestacked at earmarked
site only and should not be kept imutilized for 8

/| period more than 3 years. The topsoil Stould be

vsed for reclamation and plantation,”

Wherever iop soil is removed and same &
are stacked and used for reclamation
and plantation purposes.

10.

Waste rock shall be stncked ol earmarked site {s)
only. The maximum height of the stack should
not exceed 10m duly providing suitable terraces.
The overall slope of the dump shall not exceed
27°. A retention wall shall be built around the
waste rock dump to prevent sliding.

There is no waste rock at our quarry site,
We are following guidelines for height of the
stack and slope of the dump.

2
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Catth drains and sitation ponds of appropriaie
size should be constructed to amrest silt and
sediment flows from quasry working area and
rock dumps. The water so collected sRould be
utilized for watering the haulage area, roads,
green belt development etc., the drains should be

regularly de-silted particularly after monsoon
and maintained properly,

Catch drains and siltation ponds
appropriate size are constructed
and regular de-silted work is undertaken,

-| Dimension of the retaining wall at the toe of

dumps within the quarry to check run-off and
siltation should be based on the rainfall data.

Wherever retaining wall is necessary
within quarry to check rm-off and
siltation is made.

13.

The project authority should implement suitable
conservation measures to augment ground water
resgurces in the area in consultation with the
Regional Director, Central Ground Water Board
within 3 months and report be submitted 1o the
Authority

We have made necessary
conservation measure to augment
grotnd water resources in the area

4.

Appropriate mitigation measures should be
taken to prevent pollution of nearby water bodies
in consultation with the State Pollution Coatrol
Board.

We have made Appropriate
mitigation measures 10 prevent pollution
nearby water bodies.

The project proponent shall submit commitment
from the competent authority for drawl of
requisite quantity of water for the project before
starting work on the project.

SUBMITTED

16.

Suitable rainwater harvesting measures on long-
term shall be planned and implemented in
consultation with Regional Director, Central
Ground Water Board for complete srainwater
harvesting by  comstructing - check
dams/converting quarried pils to rain water
barvesting ponds. .

Long-term measures planned
and implemented

7.

Vehicular emissions should be kept under control
and regulatly monitored, = Measures shall be
teken for maintenance of vehicles used in
quarrying operations and in transportation of
blocks.

Suitable measures are taken to prevent
Vehicolar emissions

18.

Digital processing of the entire lease area usin
remote sensing technique should be done
regularly once in three years for monitoring land
use pattern and report submitted to SEIAA
Kamataka, Department of Environment and

Regional office, MoEF, Bengaluru.

Ecology, Govt. of Karnataka and the APCCF,

g- | Done reguiarly

19.

This environmental clearance does not confer
any right 1o the proponent on the land proposed
for quarrying until and unless quarry lease and

all other statutory clearance are obtained from

All statutory elearance are oblained
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the respective department/agencies.

The project authoritiss shonld updertake sample
survey to genemte data onm  pre-project
community health status within a radivs of 1km
from proposed quarry.

Done regularly

Consent o operate if applicable shall be obtained
from State Pollution Control Board prior to start
of production from the quarry.

No operation is done without prior
Permission.,

Proper sanitary facilities should be instailed for
the colony/wark place, Domestic waste generated
should be disposed in a scientific manner, Proper
first aid facilities and heaith care facilities should
‘be provided for the labourers.

Sanitary facilities, First Aid and

bealth care facilities are provided to
Domestic waste generated are disposed in
scientific manner

The project - proponent sball take all
precantionary measures - during  quarrying
operation for conservation and protection of
endangered fauna spotted in the study area.
Action plan for conservation of flora and fauna
shall be prepared and implemented in
consultation with the State Forest and Wadlife
Department. The proponent shall contribute
towards the cost of implementation of the plan
and/or Regional Wildlife Management Plan for
conservation of wild life. The amount so
contributed shall be included in the project cost.
A copy of the action plan may be submitied to the
SEIAA, Department of Environment and
Ecology, Govt. of Karnataka and the APCCF,

 Regional Office, MoEF, Bengaluru within 3

months._-

All precautionary measures are taken for
conservation and protection of
endangered fauna.

The project proponent shall delineate Quary
Closure Plan/exit protocol to rehabilitate the
quarried out land to match its surrounding land
use including removal, storage and reuse of
waste rock from quarry area to cover reclaimed
area. Post Quamry Land Use Plan with
rehabilitation of quarried out area (with Plan and
Section) provided and submit to SEIAA.

NA-

Plantation monitoring programme during post
project period for ensuring survival and growth
rate of plantation in reclaimed area.

Regularly plantation is done during the
rainy season

26.

A Final Quarry Closure Plan along with details of
Corpus Fund should be submitted to the SEIAA
Kamataka, Department of Environment and
Ecology, Govi. of Karnataka and the APCCF,
Regional Office, MoEF, Bengaluru 5 years in
advance of final quarry closure for approval,

NA-
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27,

Retention walls should be o minimum of 2:5mir
height with base of 3mtr,

Wherever necessary Retention walls are
Built.

28,

Check dams and gully plugs along the smaller
streamlets in the area, should be constructed to
arrest the loose soil flow from the quarry area,

Necessary constructions are made,

29-

Particulars of dimensioned block production and

dispateh shall be provided by the quarry ower
yearly.

Details are submitting yearly.

30.

The infrastructure of transport roads should be

improved collectively by the quarry owners of the
area,

Quarry dust and jelly are used to
cover pits

31

Link oad from quarry site 0 mam shall Be
maintained and black topped by the project
proponent,

Roads are maintained regularly with
proper trerch,

32‘

The quarry lease area to be properly demarcated
using the Jat-long coordinates and duly erecting 4
feet concrete/granite pillars on the ground,

Properly demareated

No quanyieg shall be undertaken outside (e
lease area,

The quarrying is done within the quary

lease area,

The project autborities shall maintat 3 margin
of 7.5 meters along the lease boundary,

Maintained

The project proponent shall prevent damage 1o
adjoining government land, from fire due to
activities during quarrying operation,

All precautions are taken,

36.

| e Droject authortty shall also sarmark at Tt

- { the corporate social responsibility and jtem-wise

5% of the total turnover of the project towards

details along with time bound ‘action plan shall
be prepared and submitted to the authority,

The promoter are providing Financy
Assistance to local school and -
charitable Trust, s,

37

‘confirming to safety norms,

The project authority shall ensure that the quarry
pits are well protecied erecting a compound wall
of stone masonry of appropriate height

Quarty pits are well protected.

38,

water in the quarry pits which would turn out to
be mosquito breeding centers resulting in
spreading of diseases such as malaria, dengue,
efe.

The project authority shall avoid stagnation of | No stagnation of water i the quarry pits,

village till the main road is reached.

Haulage approach road should not be through | Separate Road s maintained,

-
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40,

The project authorities shall get the annual
health checkup of quarry workers as well as
people n the nearest vicinity of the quany for
respiratory . diseases such as silicosis and
maintain records. Appropriate care shall be taken
for remedy in casé of prevalence of such bealth

disorders. .

Workers and people in the nearly
Victmity of the quarry are assisted with
medical facilities. Medical bills of
workers and people in the nearly
vicinity of the quarty are reimbursed.

The final onder of the Government regarding
areas coming under Western Ghats and Court
judgement regarding Eco- Sensitive zone shall be
binding on the project Authority.

-no-
The project site is Outside the
Eco- Sensitive Zone,
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SI. No. General Conditions -

Compliance Status

working should be made without prior approval of the
SEIAA Karnataka,

No change in quartying technology and scope of | No change s made in the

quarrying technology,

No change in the calendar plan including excavation,
quantuth of mineral and waste should be made.

No change in the calendar plan,

ItshaﬂbeensumdthallheAmbientAirQunlity

parameters conform to the norms prescribed by the
MoEF, Govt. of India, New Delhi

Air quality is within the
paameters, -

Data on ambient air quality (PMiz0, PM 2.5,50 NOx)
should be regularly submited to the SEIAA

MoEF, Bengaluru and the State l;ullution Control
Board / Central Pollution Conmtrol Board once in. six
months, :

Regularly submiied.

Fugttive dust emission from a1l fhe sources should be

controlled regularly, Water Spray armrangement on

baul roads, loading and unloading and at transfer

points should be provided and properly maintained,
“

Sprinkler syslem maintaimned,

Measures should be taken for control of noise levels
below 85 dBA in the work environment. Workers
engaged in operations of HEMM, ete should be
provided with earplugs»/ muffs, :

Proper control o noise level 15
mainkined,

Waste water from the quarry should be properly
collected, treated so as 1o conform to the standards
prescribed under QSR 422 (E) dated 19th may 1993
and 31% December 1993 or as amended from time tg _
time. Of and grease trap shall be installed before

discharge of effluents,

Waste watér discharge isvery
minimum and proper measures
are taken ofl ‘and grease trap.

Personnel working in dusty area should wear
Protective respiratory devices and they should also be
provided with adequate training and information on
safety and health aspects.  Occupational health

undertaken periodically ie, once in 3 months to
observe any contractions due to expesure to dust and
take corrective measures, if needed. Quarterly report
in this regard should be submitted to the Department
of Environment and Ecology, Govt. of Karnataka and
the Kamataka State Pollution Control Board and the
APCCF, Regional Office, MoEF, Bengaluru,

surveillanee program of the workers should be | info

Due care is taken and proper
protective respiratory devices are
provided

Adequate training and
information on safety and health
aspects are provided.




T
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A separale_enviropmental management cell with
suitable qualified personmel shall be set-up under the

- { control of a Senior Executive, who will report directly

to the Head of the organization. The Environment
management committee should be constitrted with
one of the member representing nearby village.

Environmental management
commitiee is constitnted and
regular meeting is dope.

10,

The funds earmarked for envirommental protection
measures should be kept in separate account and
should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA
Kamataka, the Department of Environment and
Ecology, Govt. of Kamataki and the APCCEF,
Regional Office, MoEF, Bengaluru,

Funds earmarked for
environmental protection are
utilized regularly.

The project authorities shonld inform the SEIAA
Karnataka, Department of Eavironment and Ecology,
Govt. of Karnataka and the APCCF, Regional Offics,
MOoEF, Bengaluru regarding date of financial closures
and final approval of the project by the concerned
authorities and the date of start of land development
work,

Information given regularly,

The APCCF, Regional Office of MoEF, Bengalury; the
Department of Environment and Ecology, Govt. of
Karnataka, the Regional Director (Environment) Dept
of Environment, Government of Karnataka, Udupi and
the Kamnataka State Pollution Control Board shall
monitor compliance of the stipulated conditions. The
project authorities should extent full co-operation to
the Officer (S) of these offices by furnishing the
requisite data / information/monitoring reports.

Full corporation is given to the
officers in-charge.

The project proponent shall submit s monthly report
on the status of the implemeatation of the stipulated
environmental safeguards to the SEIAA Karnalaka,
Department of Enviroument and Ecology,
Government of Kamnataka and the APCCF, regional
Office, MoEF, Bengalums; the Central Pollution

Control Board and the Kamataka State Pollution
Control Board.

Half yearly reports sent regularly.

A copy of the clearance letter will be marked to the
concerned Panchayat, Local NGO, if any, from whom
suggestion/ representation has been received while
processing the proposal.

Clearance letter is given to the
local Panchayat.

The project proponent should display the conditions
prominently at the entrance of the project on a big
panel board for the information of the public.

Displayed in the prominent place]

- 16

The Karnataka State Pollution Costrol Board should
display a copy of the clearance letler at the Regional
office, District Industry Centre and Collector’s office/

Tehsldar’s office for 30 days.

Yes
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17.

The project authorities should advertise at Jeast in two
local newspapers widely circulated, one of which shall
be in the vornacular language of the locality
concerned, within 7 days of issue of the clearance
letter informing that the project has been accorded
environmental clearance and a copy of the clearance
letter is available with the State Pollution Control
Board and also at website of the Authonty at
http;//www.seiaa kar.nicin or
http://seiaa karnalaka.gov.in and a copy of the same
should be forwarded to the Depariment of
Environment and Ecology, Government of Kamataka
and the APCCF, Regional Office, MoEF, Bengaluru.

Yes

Concealing factual data or submission of false /
fabricated data and faflure to comply with ant of the
conditions mentioned above may result in withdrawal
of this clearance and aftract action under the
provisions of Environmental (Protection) Act, 1986.

No false / fabricated data
provided.

19.

Any appeal against this environmental clearance shall
liz with the National Green Trbunal, if preferred,
within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

No appeal.

20,

The SEIAA or any other competent authority may
alter/ modify the above conditions ot stipulate any
further condition in the inlerest of environment
protection. -

All the conditions are strictly
followed.

b}

21,

Fallure %o comply with any of the conditions
mentioned above may result in withdrawal of this
tlearance and attract action under the plovisions of
Environment (Protection) Act, 1986.

We are trying level best to comply
with all the conditions.

22,

The above conditions will be enforced inter-alia, under
the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of
Pollution Act, 1981, the Environment (Protection) Act,
1986 and the Public Liability Insurance Act, 1901 along
with their amendments and rules made there under,

We are trying Jevel best to mmpljl
with all the conditions,

e s e g, e e ———
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:ANNEXURE -F

avy <athinn@nic.in> Thu, Apr 8, 2020 at 12:25 PM

lreolighgmall.com
entional Officer - Udupi Kamaaka SIaiePonuuoncmolBoardmdup!@kspebgth.'K.ﬂ SINGH™ <rosz.bng-
@nigie

anks sit for the submission of six monthfy compliance report.

Tha report Is incomplete, no supportive documents, no information on comprance detall on certain cundmons pl
subrmit §hs following: :

fic condition No 2, - Copy of heslth records of al least two workers

oiogroph of top soil storage/ uilisation
10 photographrorr stock of waste rock
11. pholographs of catch drain, quotation pand
12 & 27 pholograph of retsining wall
13- datalls of water consesvation measires
14 - datalls of walsr bodles nearby i amy{ name, distance photograph, slope / lavel diffarenca from the sits etc.)
17 capy of the pollution under certificats for the vehicles used
18 copy of digital processing of the site
20- heaith records of people within 1 km radius
25 details of plantation- tolal area of the sile, area of plantation, photograph and layout shawing plantation
28- photograph of check dams
31 photograph of fink road, length,
34 photograph showing 7.6 m margin at the boundary
36. Details of activiies caried oul along with budget and suppoctwe documents
Genesal Conditions: 3- copy of the latest ambient air quafity monitoring reporl
* | " 'bgraphs on water sprinkiing
o copy of the latest noise lavel
T.wasiewaler generation and method of cflsposa!
8.detzils of Environment Management Cell
10 detalls of funds earmarked for Environmental management
17. copy of the-advertisement made-on EC

regards

E.THIRUNAVUKKARASU
SCIENTIST 'E'/ ADDITIONAL DIRECTOR
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
4th FLOOR, KENDRIYA SADAN,
17TH MAIN ROAD, BLOCK-H, KORAMANGALA
ENGALURU- 560 034
080-28538902- ext:16
M: 7280635157

— Original Message —- 8
From: raviraoii@gmail.com

To: Thirunawy <e.thiun@nic.in>

Sent: Tua, 07 Apr 2020 15:06:00 +0530 (IST)

Subject: Prasanha Shetty - Mookambika industries Shivapura
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RAVI RAO <Taviraoit@gma.com>
To: Thinmavi <e.thirun@nic.in>

Dear sir,
We are IN COVID lockdown. We will submit the same as early as
[Quotad text hidden]

Yours Faithfully

CA M RaviRao

Tue, Apr 21, 2020 st 10:43 AM
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ANNEXURE - [

SRI PRASANNA SHETTY
S/0 BHUJANGA SHETTY,

SHIVAPURA, KARKALA TALUK, UDUPI DIST 576112

TO
MR. E. THIRUNAVUKKARASU
SCIENTIST E'/ ADDITIONAL DIRECTOR
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
BENGALURU, KARNATAKA.
Dear Sir

SUB: Compliance Report

Ref: Ref: SZ/BGR/KAR/UDU/VL/699 dated 16.04.2018

In continuation of our submission, we herewith enclosing following documents;

5

2. Copy of Health records of 2 Workers: enclosed

2. 9. Top soil storage/ utilization-The building stone is on above the land
“and we are not excavating top soil to unearth building stone, No

o toa

9.
10.
11.

12,
13.

photograph Enclosed.

- 10. Photograph of stock of waste rock- No waste rocks in our site. All

the hard stores and crushed.

- 11. Photograph catch drain, quotation pond: Photographs Enclosed,
~ 12 & 27 Photograph of retaining wall: Photographs Enclosed.

13 Water conservation measures; The rain water is harvested and we
have taken precaution to flow of quarry water to the natural drainage,
14 Details of water bodies: There are no natural Water storage in and
around the quarry. No water bodies are there in this area,

. 17 Pollution certificate for the vehicles; Emission Test certificate of

vehicles Enclosed., :

18 Copy of digital processing of the site: Enclose

20 Health records of people: Enclosed '

25 Details of plantation: The land leased out for quarry purpose at S
no. 176 measuring 3.00 acres and 3 acres { Lease No. 258 and 358/)
and the land reserved for green belt is 0.57 acres and 0.48 acres. The
green belt is covered by natural Jegetation consists of Bhoghi plants,
Badam, Cashew, Mango and Jackfrifits trees, The Photographs
Enclosed.

28 Photograph of check dams: Photographs Enclosed,

31 Photograph of link road, length: Photograph Enclosed The length of
link road is 2.5 km




———

SU

14. 34 Photograph showing 7.5m margin at the boundary: Photo
enclosed. 2

15. 36 Details of activities carried out along with budget and suppartive
general conditions: We are giving scholarships to poor and needy
students and medical facility to poor and downtrodden people of the
area. We are also giving computer to nearby Government School and
donation to Charitable institution.

16. 3 Copy of the latest ambient air quality monitoring: Enclosed

17. 5 .Photograph of water sprinkling: Enclosed

18. 6 Copy of the latest noise Jevel monitoring; There is no deep hole
drilling and blasting activities in blasting operation. We are providing
protective ear muffs, nose masks safety shoes and hand gloves to
reduce the effect of sound/noise and vibrations for drill operation.

19. 7. Waste water Generation and method of disposal: There is no waste
water generation in our unit. Water is used for spraying above the

dust to minimize pollution of dust.
20.9. Details of environment Management cell: We have formed

cvirormment mianagerent cells congists of local people residing in the

area with local panchayath members. We are informing our meeting
details to government officials . -

21.10, Details of funds earmarked for Environmental management :We
are regularly providing funds for planting fruits plants and other soft
plants to conserve ecology. We ourselves are taking utmost care in
reducing the environmental pollution.

22. 17, Copy of advertisement made on EC: The advertisement is made in
Deccan Herald and Vijaya Kamnataka copy enclosed.

>3

Fad

® ® O

©

Thanking you'
Yours faithfully
(Puosseos 5d5)
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MCERTIFICATE OF PHYSICAL FITNESS

(Td be produced by every Applicant to be issued by a Medical OTfider)

1 do hereby certify that I have examined the candidate
"Shri/Smt. Jume,.. Scf-'b o -..Son/Daughter of

Shri .. . A/‘-CV‘-V] Adran A r‘ 0 ] : .',lr. a.candidate seeking for
\dn 1|-'5|Bn/APPGH'lTﬂ'ETTF'__.'. ..... S M—BM#

....................................................................................

1 do not consider this a disqualification for under going to the course
-

R

job of .

His/her age accordm&to his/her own statement is lL(‘

Years, and by appearance’ about .......0%. b\ years, wrtiiTareranerebesanasiheeanans
Her/she has marks of small poxfvaccination.

Personal Marks of 'I'_d_éntiﬁcation:

1. :
2. :

r whs B v
) Hoght f\-K . Cms _ b)Welght jZ

¢) Chest Measurémem

i) Hormal e NW—P
1) On full i msmratlon NW__’D
d) Accutences of Vision' - (Rt Eye
_ : Lt. €ye
€) Accutences of hearing t Rt Ear - )\J\W"(

Lt. Eav

Any de'fect defarmines or other disabilities when present should be noted in detail,

In cise weré cant see:ng is corrected witH glasses mstrurnents, tpe stréngth of the
name (bath Rtfl.t) should be noted. . : :

St
Signature’df the candidate

g4 ! :
3 l S ]
. i n - GURUPRASAD K.
Place.M'wE\‘ e r. G SIS
> Name | .7 ; " Regd. No. 12847,
Date: - Rdnk o SR_'I RAGHAVENDRA CLINIC

’ Oesignation
Rég. Number

LI SR,

" SHIVAPURA, Mob. : 9901540258

—t i

i
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CERTIFICATE QF PHYSICAL FITNESS
'th‘ be'produced by every Applicant to be issued by a Medical Officer}

I do hereby certify that 1 have exammed the candidate
ShrifSmt./Kum... ....Son/Déughter of

SRE crerierrriorenenes r b wb L\PVLU\Y ......... ‘%‘h‘-‘lﬁ'd‘-&« . 3 candigdate seeking for

“that hefshe has any disease, constitutional affiliation of todiality infirmity except

.
o
4 L TS T Y T YT I ITI L

1 do not consider this a disqualification for under going to the course
(o] Bt - N, Ve eieerensaseasiienserens

WA
His/her age accordin&to his/her own statement is 33\1
Years, and by appearangé' about 33‘1"’ v YOALS, sererrresriinns L S
Her/slié has marks of small pox/vaccination.

Personal Marks of Tdentification:

i. -

ﬁ‘ .. : =
6 .. Cms b) Weight+ ....... gD H\/\ ..... Kgs
c) Chest Measurement '

il Marral R :

i) On full insoiration : NU ‘

d) Accutences of Visior ' : Rt. Eye A e

: Lt. €ye H . P
e) Accutences of hearing : Rt Ear N ;

Lt. Ear W ,

Any defect deform‘ines or ather disabilities when present should be noted in detail,
rasc were cant seeing is corrected with glasses instruments, the strength of the

na ;(?‘—(.?oth Rt/Lt} ‘should be noted. - e .i Ll

ot . e i
Signature of the Medical Qfficer

%

Signatu_re of the candidate

Pf'ace SW &a,me .

3 Dr. émmsgg K,
Date: Ranic ! T e e
Dedignation 1 Regq. No. 12842lec
Req. Numher : . SR1 RAGHAVENDRA

SHIVAPURA, Mob. : 9901540258
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u%ﬁrt Department Kamataka Page 1of 1

COMPUTERISED POLLUTION UNDER CHECK CENTERS
{Rule 231{B)(8) of KMV Rules 1989)

Photo of Vehicle

Licence No: 1613/2016-17

Center Nan}a Grace ETC - Karkala

Center #1-64-3, Kukkundur,Karkala Taluk,
Address ; Udupi District

Customer
Nome : PRASANNA SHETTY

Customer _, ,
Mobile: 448766682

PuccNo: D1125KA100154
Vehicle No: KA2003493

Year of Regn ¢ 09-12-2011

Type of
Vehicle ; LA

Make : Tata Motors
Model : TIPPER
Test Date: 10-12-2019
Time: 12:3s
Valid UpTo: 09-06-2020

Test Data

-.Ehishing Cycle Certiffcate is not accEptatE without Hologram Sticker
Avg  RPMMin RPM Max Temp & Get Renewed the Certificate within the Expiry Date,

1520 © . 2730 88 Certificate price: 125
2]

PR W 1 weqighe
[Prés Limit iurL Absorption Harridge

Diese! vehiclef . _ efficient) Units %
1 |1520 |2730 |0.08]4.5 |00BS Free
- 245 65
2 .|1520 |2750 - |o.0s]a.0 [ovss Acceleration c
3 |1520 (2740 |0.09(4.5 |oDSB This Vehicle meets Emission Standards
4 - 1520 2730 [oa6]a5 |ooss Prescribed by Rule 115{2) of CMVR
g : 1989. Certificate is All India valid, Six
LT 0.11|3.38 Months for Bharat Stage IIT or below
‘ ; and one year for Bharat Stage IV
. sjan iesting Cemtre vehicles.
AT : .
i Hpbil C N
3 Sea| of Testing Station Testing Station Code Authorisgd Signatory
- Di125

AHE O RDNCER TR CAT AT
3 Ty LT Y "“",‘3?"5:_?"‘. e e

hENotaxceeaing
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Custamer
Hame:

Customer
Mobile 3 9448766682

Model: 1613SE
fost Dates 23-12-2019
Time : 0:17

Ialid UpTo & &
Test Data P R
Flushing Cyde 5.0
Avg RPMMin RPM Max Temp !
cuur cata ls not acceptable without Holograrn Sticker & Get

nz?-o-.- ; ?9'56:—" TTTT06386 | Renewed tha Cestificate’ wulﬁln"lha‘Ei!pir-] Date, 3

Certiﬂcate price: X125

| s v ;
- Al
|1 {o710
' 2 o520
3 |0620 : i
IMean|- This Vehicla meets Emlssion Standards
Prescribed-by Rule 115(2) of CMVR 1589,

S e Certificate is All India valid, Six Months for
8Ri KRISHNA L. Bharat Stage ITI or below and one year for

~ INDRALI- UDUPS - 575 i ] s st
. QB2 2573745 i

Seal of T&w . MTesﬁnnéTEatIaq’TCeg&pﬁ. =

LI

KINDLY DESTROY THE OLD CERTIFICATE & DO MOT HAND OVER TO ETC IN mmuiusrﬁlca

" penalty for Air Pollution™ Not exceeding for Rs. 1000 for the 1st offence and Not
exceeding for Rs. 2000 for the 2nd & subsequent offence.

hittp://202.138.105.37/dtest_web.aspx?Spuc=D1090KA101127&CID=S8ys000977&10... 12/23/2019 /
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ZILLA PANCHAYATH ,UDUP]

' CERTIFICATE

TO WHOMSOEVER IT MAY CONCERN

NAME ,csugwl C)L\L!"H

“TAjauafy
FATHERS NAME ‘wlo 3(4*-*’[
AGE / SEX : )f 3
ADDRESS . _5\‘\-\\,@\1;\” qu J(«wpu-o\
' Yelayoly N
DATE OF EXAMINATION - lB\ 5\&0
HISTORY OF
264
FEVER
CAUGH U - 2‘”“"
SORE THROAT . bt - {3
BREATHELESSNESS N‘\Q )7 | )
TEMPRATURE : _ "
REMARKS 5 },5 o& fhew NO XUNOJ'OMJ’ | P
3 Contd 1 iRl |
DATE : l&[ﬁl 0y e e,
PLACE' ' : Webay) = |-

DJ\ . @mmww{- J\'@w

NAME OF THE MEDICAL OFFICER [

WM

SIGNATURE OF THE PATIENT

&Mw Nl

T eumishinty Lgh P S

YERRIATR 118
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ZILLA PANCHAYATH ,UDUPI

" CERTIFICATE
T0 WHOMSOEVER IT MAY CONCERN

NAME a(-;bt'l'{'w cjffkﬂﬁ"(

FATHERS NAME ‘J_o{‘ Q\M_MM‘L J'{/\LH'(‘

- - »
AGE / SEX CLL
ADDRESS :

: 'H&GOL:)\"I-M VAOMAR_ \{)di)\,gaﬂ
31"\ W 467 Ly, -

e,

DATE OF EXAMINATION
HISTORY OF
FEVER o e ,2463.-—-(9
CAUGH : Ni- tyita
SORE THROAT
BREATHELESSNESS  : Bl - Lfgkﬁ
TEMPRATURE : A le
Frs /
REMARKS  cou1h-1 ,,QJZ ded
DATE : [Q{a §!1°2°
PLACE : by

NAME OF THE MEDICAL OFFICER i W g0 ¢
\ ©
8o

LRY v%
SIGNATURE OF THE PATIENT SIGNATURE OF THE MEDICAL OFFICE
@EDICAL OFFICER
eI AHEIRS Bonh
WRRRI.ETA 1A
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ZILLA PANCHAYATH ,UDUPR|

' CERTIFICATE
TO WHOMSOEVER IT MAY CONCERN

NAME :ét&l’\ﬁ-""‘t‘( AL ﬂ'd’\“”}‘\
FATHERS NAME : A-W% Ad A
AGE / SEX : H b"‘
ADDRESS
5“‘-““’""‘*9"'%0\ ;jeLCLM
Fadong o, ~
DATE OF EXAMINATION
HISTORY OF
- FEVER i Terp- ¢
‘CAUGH ; Hi- 15len
SORE THROAT 1 £ - 5-.“?
BREATHE(ESSNESS  ; — _
TEMPRATURE =~ ; =
REMARKS.I 2 : f Sﬁ« g Z ]
e B HAeliclid
cov1p-19 .
DATE : lqoslg_o;)_:o
PLACE .

.'W.

e i i

NAME OF THE MEDICAL OFFICER

@}L‘? 20
S, L
SIGNATURE OF THEPATIENT

SIGNATURE OF THE MEDICAL OFFICE
MEDICAL OFFICEM
e Y HAHRAA C ana

SERRIRTR 114
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ZILLA PANCHAYATH ,UDUP!

' CERTIFICATE
TO WHOMSOEVER IT MAY CONCERN

NAME : 59(,01/4!7&._. [ﬁ-bM“'\

FATHERS NAME | : Lok- NKMP“ GLW

AGE / SE
{ SEX - 3
ADDRESS

O_f podkt (wuma | yolasell

g u@um

DATE OF EXAMINATION

HISTORY OF e
]wr-—SS-s {
FEVER B ) U4 - [& Ll
CAUGH - :
SORE THROAT - Lt ‘W-}
BREATHELESSNESS [ :

TEMPRATURE Hiv

.nen;m!ms 'ﬁﬂsﬁmm'i | @:DL

DATE -
PLACE. ; ]9{05"9'020 :
Lebtx

D Yt b7 ey

NAME OF THE MEDICAL OFFICER

i

.;;a-i |

L A%

2b -
7 S

SIGNATURE OF THE PATIENT

SIGNAT“%EREHLE fﬂrwmtﬂFFICE

et SRR
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ZILLA PANCHAYATH UDUPI

" CERTIFICATE

TO WHOMSOEVER [T MAY CONCERN

NAME T

FATHERS NAME Y hio, -
AGE / SEX : . g |
ADDRESS Y _ 5 .
ngx\ [\}\(O\fj’“\
yelaget Suwbo
DATE OF EXAMINATION : \3\5\&9
HIS:ORY OF Tup- 265

FEVER Ht- F52ban

CAUGH

SORE THROAT W Mt - Jl’%}

DREATHELESSNESS. | th

TEMPRATURE : .

. g glb
REMARKS :_AX L NNI TN ’“ﬁ"\}’m |
ol _: L&\ﬁ\_aa | egartd-13 i
PLACE | ¢ Hebul.

DJ‘\' Qmmmh;' M‘@M

NAME OF THE MEDICAL OFFICER

[S55

“,

SIGNATURE OF THE PATIENT

SIGNATURE OF THE MEDICAL OFFICE
#EDICAL OFFIGER

e HEAND Chlets™

iegDy TR 1L
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iro Care Systems (P) Lid. mmtms«m;m Dt)viﬁn
Balampady, Mangalore, Karmataka - STS01. (M‘%?ms
4, Enalt iro@hecs n, Wabsta: wwichees.in mm
boat, Ashok Nagar, Chennal- 600 083,

i 150 8001, 14001 & OHSAS 18001 Certifled. =
i Fac: 42985500 Exmai; absales@hecs.In

Ceriificata No, TC-7920
TEST REPORT
Page No. 1ol 1
- of the Custamer M/s._Sri Mookambika Industries
55 of the Customer Shivapur Post, Hebri Taluk, Udupi Dt 576112, Karnataka |
niple Description AAQ Monitoring - 24 hrs
Ie Collected by M/s. Hubert Enviro Care Systems {P) Ltd
t No HECS/AA/001-002/240320 -
rt Date 24.04.2020 ; {
RESULTS
; PM PM
ate of Sampling ms;:f:n?::::: i - Sampling Location Time 2 FJml 2
Near Office 10:15 Al 434 191
23.03.2020 24032020/ 24.03 2020
At Site 1030AM L) 392
NAAQ Standards . 00 60’

Note: 24 hours avenge
PM,.-Paniculate matter size less thanl0 Micron; PM, s-Particulate matter size less than 2.5 Micron

Test Methods Followed:

P 15 15 5182 (Pt 23): 2006 {RA 2017) {Gravimetric) _
CSIAIR/SOP/0N2 tssue 02 ot. 13.06.2018 based on £PCB guideines vol, 1 2011}

apart Dot Do ubed for any procctional or publiclly purpess without ien consant by HECS arpanizstion 2. Wunnumb,HMnmhM|
hlm.moa &wmymuhm%hmtmwzuhmmm1lmﬁmm¢mdmum¢

A4 Under po elrcumstances lsb sccepts mry
mwum:wmnmuﬂmdummwumﬂmm melmmmmmmuuwlnm. L ¥natunder scopeofacerediinton,
o - HECSIQIFMTIS0

-
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NOTICE

The State Level Environmental Impact Assessment Authority, Karnataka
(Constituted by the Ministry of Environment & Forests, Govemment of
India) has accorded the Environmental Clearance to Sri Prasanna
Shetty, for Quarrying of “Building Stone)” in an extent of 3 Acre of
Government Land bearing Sy. No. 176/P1 Shivapura Village, Karkala

Taluk, Udupi District. Vide No SEIAA 132: MIN: 2014, Dated 30th
October 2014. '

The Said Copy of Environmental Clearance is Available with Karnataka
State Pollution Control Board and the website of the State Level

Environmental Impact Assessment Authority, Karnataka at
http://Seiaa.kar.nic.in
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Tpi3rd

deriid oo, TORT $RE AGFim ERRPTT, 33, wdesd modl; oF
B3 0 @ e 132: OBF @ OFF : 2014, OI00T: 30-10-2014 Jocdh DS
2Pod, RIFY SRR, dTH0 MRS ARFO TR ASF 0.
176/P1 30 ieadd B¢ 73, SodIDH widedans ‘Fg dep 0"
odnexdn Hoxg QpedSoda, Jead,

8 dBeedm I3 AN TRFLITT oz, meqs Qoboge Eon?
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ORANES Tite B30 HHE0E SuoiEs hitp://Seiaa karnic.in 3dohe
OBOHIT, - ¢
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NOTICE

The State Level Environmental Impact Assessment Authority,
Karnataka {Constituted by the Ministry of Environment & Forests,
Government of India) has accorded the Environmental Clearance to
Sri Prasanna Shetty, for Quarrying of “Building Stone” in an extent of
3 Acre of Government Land bearing Sy. No. 176/P1 Shivapura Village,
Karkala Taluk, Udupi District. Vide No SEIAA 458: MIN: 2015, Dated
18th September 2015.

The Said Copy of Environmental Clearance is Available with Karnataka
State Pollution Control Board and the website of the State Level
Environmental Impact Assessment Authority, Karnataka at

http://Seiaa.kar.nic.in
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B0 o 458 OFF 0 oFF : 2015, HT00E: 18-09-2015 Comd ewEdL
200h, RIFY PORD, SBHT MBS ANFO IBBT AIF 0.
I76/P1 80 riedad) de =ius, Selobach euddedad “sid sey wO”
odnezsan TORT Dteertod, Redd.
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ez,dé&)cbgd’.
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7. 59 ANNEXURE - (5

KARNATAKA STATE PO]fUTION CONTROL BOARD

FORM-I

(To be submitted in Duplicate)'

Application for consent for discharge of emission/continuation of discharge of emission
under Section.21 of the Air (Prevention & Control of Pollution) Act, 1981
(See Rule.20) '

From:

To: 3‘

The Member Secretary

Karnataka State Pollution Control Board

No, 49, Parisarn Bhavan 13 BaR 2mg

Church street -

Bangalore K&PCEGs aalore
|

Through: Environmental Officer, (JoltyOr

Drasanné Shefty

Mookamitka Industites
SNo [, Shvepurd villewge 1

Korkoder  Tedlek | Udepr L',‘:g“f}‘f"(‘&jl‘-—-_..._._
NI L)

IWe here by apply for the Consent for operation of the industry for the period

to

under Section 21 of Air (Prevention & Centrol of

Pollution) Act 1974 to make emissions from the indusirial plant owned by

The refevant

information is given below.

L

|Name & address of the
Applicant { Occupier’s name,
designation-and correspondence
address

@gmnna Shittr (Manoging  Pasing)

3"? :?gca Industrres

18, Shivepdsax Villear - 4 :
Korkader Tcllufcm, Udlun? %ﬁﬂ"gi
quugq 664 3 '

- | STD code Phone No.
Fax No. '
E-mail address
2.(a) | Name & adess of the Indusry | M MOOK&mbIK Jndustsies
{Location of the Industry) SING 6 SNVU(prﬂ yr ”0‘8’ )
. Kovkodo Toduk, Udupr Distas!
Survey No/Plot No. 5, NO. 176 '
STD code Phone No. qqtt,tg:ISééS&
Fax No. . :
E-mail address

1 F i-ﬁi



2b)

declared as Prohibited: area: if
yes: state the name of the
aithority and furnish the copy of
the order which the arca has
been declared as prohibited area.

Whether - the  plant- arca is| -

LOU

p— ND‘

21

Indicate the present use of the
land in the vicinity of (10 Jm
radius) the site.

Rgiteaitsw Lond ond  Fosesi
Areg -

Human settlement more than
1000 population( specify the
pame of village/population and
distance from the plant)

—

Hely;  Parchaeith fréo - foks

| Mountains-*

Sanctuary- National Park-Hills-
- Mangroves,
backwaters of Reservoir ele., (
mention the distance from the
site)

Mounlodnsin  Enst 8o KM

‘Ancient monuments{ mention
the distance and direction from
the plant)

—~ NA-

2.%(s)

Tolal Jand area

.00 Fcres

Buildup area

A0 Acres

Vacant land

—NA ~

Greenbelt area

“NA -

Lo
Lad

Name and designation of the
person incharge of pollution
Control in the industry.

Prasonna Shry (M- Pourtrus)

Size of the industry

o]l Srads  Jnoid STries.

Date of commissioning

1311 Qo0

aldeitr

No. of employees( Tgc total nos.
including  office “staff and
contract labour and labour on
roll shall be furnished)

[0 Nos

Products manufactured (Total
list of products/Byproducts with
the production capacity (licenced
and installedymonth shall be

STON jeﬂt/ |

fumished), — — e At LSS e )
(&) Installed capacity Z000 _M-Ton | Anvem (Telly |
(b) Consented capacity ; o ra o
(c)Any  diversification /[

expansion ( give details)

F
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please attach flowchart, water
and material balance statement)

7 List of raw materials used o
month( tones/month) e 3 000 Mien / M&Hﬁl (C} yonte Rﬂ"'»
Present raw materials used . ;
Proposed raw material used —

8 Brief manufacturing process( 1) Sol ?‘fg ) (ru S‘M’ng 36 Ewif)g

3Groding 3) Looding,

—

{a) Flow chart

statement & chart

(b) Water and material balance

9. (a) The air pollution sources are shown below:

~wequipment, final flue gas emission rate, temperatare, |
concentration of air pollutants shall be furnished in
case: of new plant along with schematic flowchart
showing the source of air pollution and the pollution |
control equipments in section shall be furnished.

Stack |-Source | Type | Sulphuor | Consumption Chimney height & air | Chimney height and air
0 of air | offuel |content |Kgshr [Thein | pollution = control | poltution control system
pollution incase | caseof [ system . required es per previous
of liquid { agro | provided/proposed consnsent
fuel based j
fuel _
D |Gustdy  Golrered by |GI il -
9. |Grveyey | Corered fﬂy_\_ GI Swl
3) |Vibedly Covered| by |GI ST
b+ pertey Spriplrg |ayrangm A madh o SJJJB
|5 |06 'lé?blﬂfri &DH%M ally - Cover
9(v) | Detailed technical specification of air pollution control |

T WE Ay o e



o= . _j

process of air pollution control/

O(c) .| Details of solid/liquid wste genenated during the

L

Solid

(1) Bottom ash

(2)Fly ash

(3) other solid waste/by product

Type of hangiling and disposal

(1) write up

| (2) Schematic diagram -

(3) Future use

Liquid

(1) Quentity

(2) Characteristics

(3) Mode of storage and handling.

10, Analysis report of each air pollution source (

mg/Nm3)

Stack | Gas Temp | Exit gas
attached | quantity © | velocity
o

Analysis of lue gas process/emissign

s02 |SPM | CO2

Cco |NOx | HC Other

B s Nﬁ -1

11. Ambient air quality data: NOIMOJ :

1i(a)

For new industry, background emission data and
GLC's afier instaliation of proposed industry shall

be furnished

11(b)

The existing industry shall fumish the statistical
interpretation of AAQ data collected during the
previous consent period along with graphical
representation

12

Whether the air pollution control systems &are

completely put up end are in operation,

13

Whether the air pollution control systems are
letting the emissions within’ the standards

stipulated by the Board

14

Date, Month and year by which the air pollution
control system will be completely put up

13

Noise pollution

Source

Noise control measures

"
Noise level at plant boundary

fa)
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PR |
16 | Whether the environmental management system .
followed by the industry/local —NB —
authority/layout/township( attach details)
17 Whether covered under the PLI Act, if so
fornished 2 policy No, Expiry date and the —No —
insurance amount.
18(a) | Total grass capital investment of the unit in
Rupees (this shall be inclusive of land, building, As On 3!!03 l8ord
Plant and machinery and other movable and
immovable assets in the name of the industry { _ _
without depreciation. Please enclose copy of the | 2 373, 35} 788.00
extract from the Balance Sheet with latest fixed
investment schedule.
18(b) | The estimated expendlmrc! mcumd for
implementation of air pollution control measures
180 | Estimate cost for upgradation of air pollution
control measures, pive all the details and the
proposed date of completion of this work
18(d)} | Annual operation and maintenance cost of air
pollution control measures

19, Consent fee details.
DD.No. Dated for Rs.__ - in
favour of ‘Karnataka State Pollution Control Board’ ,as fees payable under Section 21
of the Act & Rule 20 of the Air Rules, :

» 20. IfWe further declare that the above furnished informatiori is true & comrect to the best of
my/four knowledge. am aware that the any wrung information furnished, is punishable
under Air Act. .

21, I/We hereby submit that, in case of charge either of the point of discharge or the quantity of

discharge or its quality fresh application for consent shall be made & unul such consem is

granted no change shall be made:

22, We hercby agree (o subrmt to the State ,Buard iﬁy application for renewal of consent four

months in advance date of expiry of the consent for outlet/discharge if to be continued
thereafter : .

b -
23, 1/We undertake to fumnsh any other mfonnanon w1thm one month of its being called by the

State Board.

Yours faithfully

iy (Prou a'wa_&Ld_D

(Name and signature of the Occupier)




Lo bY
PLICATION

mSTRﬁCHONS'FdR FILLINGUP & SUBMITTED THE AP
applicable.

1. Do not leave any columss plank. Write N.A. for whichever is ot
Incomplete application will not be processed and will be considered s incomplele

9. Submit the application for renewal atleast 120 days in advance prior to the expiry date.

3. Submit the spplication in duplicate along with ihe following documents 10 the
Divisional Office/Regional Office concerned of the Board while retaining one copy
with you for your reference. Applications periaining 10 Bangalore Regional Offices

shall be submitted at Helpdesk, Karnataka State Pollution Control Board, No49,

Parisara Bhavana, Church Street, Bangalore-01.

(a) SSI Certificate if applicable
(b) Latest audited balance sheet (fixed assets schedule). v

(c) Manufacturing process flow-chart
(d) Compliance to the previous consent conditions if any.

(€) Latest analysis report of the effiuents/stack cmission report.
(f) Panchayat license or any other licenses obtsined incase of consent for establishment.

f consent for establishment.
i State Pollution Coatrol

e industry including land,
ther movable or immovable assels in the name of
£ the fixed assets schedule of the balance sheet.

.
e

(h) Required consent fee in the fo
Board as per Annexure I enc
building plent & machinery & any 0
the factory as per the gross block value 0

£
=

@ @ @

® ® 0 ¢

® 0 ® ¢

o

> @ @

i

@ ® 9 9

O "

O

000 ¢ ©® 0 ¢

@

5
y

@ O 0 @&

B




|

@

2P 00000 0900 0C 00O 0000 000DOGDEOG®OIOGOIOOSOOTSGQO®EGOG e

9 G5 . ANNEXURE - H.

nn*‘mztmﬂ %

]urn Central Baard

’ i Fomal Offies : Matghlore,

Plot No.$0R, Pnrlsnrs Bkaving, Rafkampady Industrial

Area Mengalore- 875011

ustry Colour Incily Scale; SMALL Tele: 002400020
RANGE

is document containg.— § _pages in'élndjng anncxure & excluding additi

ined Consont Order No:  AW-320647 PCBID: 98669' nm. oanwzgzo

nhined consent for discharge of efflnents under the Water (Prevention apd Cog‘h'ol of Pollution) Att
1974 and emission under Air (Prevéntion arid Control of Pollution)Act, 1981 ...,

F 1. Application filed by the industry / organization on 03/08/2020
2.Inspection of tha Industryforganizationby RO,  on D&/10/2020

it i hereby granted under Section 2514) of the Water (Prevention & Control of Pollitii) Act 1974 { hereln
clerred to as the WaterActl & Section 21 of Alr {Prevention & Control of Poilutton] Act, 148) ' here in référved to a¢
= Air Act} and the Rules and Orders made there under and suh]ectto the terms and condiions: a§detailed Inthe

ST
eduleAnnexedtoflﬂsprder ; ¥ T W

The Occupter Is authorized to uperate Jearryout indList activty &’ 16 make discharge of the efffuents & emlsslons :
confirming tor the stipulated standards from the premises mentioned below:

Locatlon;
Name of the Industry:  Mis Mookambika Industries
Address: 8y.ho178,, Shivapura village 9
Industrial Area: Notln LA, Shivapura, -
iuk: Karkal, District: Udup
Discharge of eflluents under the Water Act; :
Be| Water Code WCHLDY | WWemIDr| __ Renwk 1 -
1| Domestic Turpose 0300 0280 {Scpbeank fallowed by soald | -
;z Others ... 00 0300 r.émm; '

Discharge of Alr emissions under the Air Act from the following stsicks ete. -
SI.No. Description of chfmney/outlet  Limits Qpeeiﬁeil'refer .".chdﬁ!é :

The details of Sources, control equipmenis and s speciication, typa of fuel, raie ol -
emisslons, constituants to be 50 I amissiohs etc_. ard detalled in. Anne:nn-l. Ll

The consent for operation is granted considering the

ioHowing ucnwh&!?mdum
i S | = Prodaet Name i Appiled Qty/Month | Unit
i 1 [stone csher unil 4160.0000] TON
This consent is valld for the period from 0110/2020 to 30/08r2028
a
Page-1 e_outwardno34012-08/10/2020 . = 'Pnn_::dﬁ'm
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QQDS&DLEQLQR&EIIQD b Karuataka State Paligtion Control L
Zaonal Office : Msugn -

R (CEQ-AlrWater) Plot Na.10B, Parisars Bhavans, Baiknmpady Jadusti.
e AreaMangalere 57501
Industry Colour: Indusiry Scale: SMALL ([ B2 28
ORANGE

(This document contains 8 pages including annexure & excluding sdditional conditions)

To,
his Mookambika Indusiries

/s Mopkambika Induslries,
Sy.no.178, Shivapura village

NOTE:
The fallowing Conditions A{2{a), 3(a) & 3(b) ) mentioned abova are nol appicable.

v
COrY TO:
1. The Regional Officer, ~ Udupi for information and necessary action,
2. Master chi;ter.
3. Casefile,

i el AR L T
g _QoqseﬁtFecpaid' : Rs. 150000

Printed from
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v s ' __'-_ i thommun'é:"- s
LheEr

Eers
3 e Bt
Bbavana, Baflawpady Indes, . <3

Bty Area,Mungalore ST, - 1
ustry Colour: Industry Scale; SMALL Tele: 0824 24084,

RANGE

115 doctment contsins 8 _pages inchding smncxur & oxclding adiioal ondiioss)

SCHEDULE

ALMENT A HSPOSAL OF EFFLUFR INDER THE WATER ACT
discharge from the premises of the occupier shall pass through the tcemilna} manhole/manholes where

om the Board shail be free to collect samples in accordance with the provisions of the Act/Rules made there
er,

a). The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the
ik pit is atlowed. The septic tank and soak pit shall be as per IS 2470 Pant-]. & Part.IL

). The treated sewage effluent discherged shall conform 1o the standards 3pecified in Annexure-],

3(a). ‘The trade €Mentitierated in the industry shalt be trested in the ETP and treated efftuent shall confian o the
ndands stiputated by the Board in Annexure-

J(b).The trade effluent shall be handed over 1o CETP and maintain logbook of effluent generated & sent every day,
4. Theoc

cupier shall instafl flow measuring/recording devices to record the discharge quantity and maintain
the record,

3. The occupier shall not change or alter either the quality or the quantity of the place of dis&hﬁ';gc or
temperature or the point of discharge without the previous consent/ permission of the Board. >

¥ The Occupier shall not allow e discharge from the othér premises to mix with the discharge from hi
5. Storny water shall not be ellowed to mix with the effiuents on the upstream of the terminal manhole
ucic the flow measaring devices are installed,

B, EMISSIONS:

1. The discharge of emissions from the premiscs of the applicant shall pass through the air poliution control
cquipment and discharged throngh stacks/chimeys mentioned in AutecnysIT whece froih the Board shall be
free.to collect the samples at any: time in accordance with the provisions of the Act and Rules made there
under.

2. The occupier shalt provide port lioles for s

ampling of emission, access platfoems for carrying out stack
sanipling, clectrical points and all other nec

essary arrangements including Jadder es indicated in Annéxiire-J[

4. 411 Gecupier shall upgrado/modify/replace the control equipment with prior permission of the Board,

1. The occupier shall get the semples of efftucnts & emissions collected and get them anatyzed oncea
month/ Indieated in Anvexura for the pacameters. a

Fa

|
g4 e_butwardnod4011-08/10/2020 .
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3 Consent For Oparation Karuatake State Poltullon Contral Raprg
{ M{.ﬂﬂmn . Zauat Office ; Manguiorr,
i Plof No,10R, Farisars Blixvaus, Ballmarpady Indnstring
{ : Are Mangalare 575313
{ } Inchusry Scaler SMALL Tele :8824-2403 478
|
B (This document contains g pags%mm&ﬂxpludingiddiﬁmal'mndiﬁms)
s
k-]
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Fote:
AEC

DUS
DUS
ouUs

Nota:

Lma réspactively,

{Protecton}Rules,

uelry Colour: Industry Scala: SMALL
KGE
15 document contalns g page Inchuding annexure & excluding additiona] conditions)
! n pery 0 iny DR [
('\l "
' Chimsey KVA  Misimiim Coustitvents to be eopfrolled In Telersnits- Al polh Datwu:hl:hlir
uitached to Rlﬂny' c!zlmey the emission .~Cun 4, . pnlhﬂnnmu'ol
Capaclty  heightis myNM3 * squipment o ' ‘equipments shal)
be v [ De installedn e provided to
provided idditioifo  schleve the
above thimney bedght stipulated
groand uperml(d) tolerance limits
level and chinmey
(n i) : ey eighis,
" ConforisHig ib
stipulated
helghis.

1D.6.8als 125KVADG
Set

2 Conveyor  Convert
Bell bekt

3 Vibratory  Vibratory
Seresn  screen

4 Jaw Jaw
Crushet-d  Crusher

5 0:G. Sets  195KVADG
Set

3 PM(mg/NM3),S02(PPM),NOx
{PPM)

8 Pmn;gmma).soz(PPmNOx

9 PM(mgmma).soz(PPM) NOx

8 PM(mgINMG) SOLPPMINGx 100,450,15
{PFM} 9

: Accoustic Enclosuras
+ Dust Collactor
: Dust Collactor
¢ Dust Colleclor

1. The Nolse lavels within the

2 ThaDGaatahdIbe

faa

O Thers sha b 10 smell or odot usance from tha indusy.

W T

6 PM{mg/NM3),S02(PPMLNOx. 100,150,15 AEC -
(PPM) 0

DUS -
DUS =
s - -

AEc -

premises shal nat excaed 75 dB (A) leq during day $ime and 70 dB(A) leq during night

provided with acousc measures as per SING.34 Bchedule-1 of Environment

Page-§

e_outwardno34012-08/10/2020
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Karnataka Stete Polintiss Contro) Ba;r_d
Zonsl Oftice : Mangalare,
Piot No.10B, Parisara Bhavana, Bsikampady Industrial

Ares Manpalore-57511
Tele : $824-2408420

JRANGE e

(Thisdocient comains 8 pages including annexure & cxchuding edditional conditions)

D. SQLID W _ WASTE) DISPOSAL:

1, The Occupier shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it
property till treatment/dispasal without causing pollution to the surrounding Environment.

2. The solid waste generated shall be haridied & disposed by scitntific method without causing eyt sorc to
the general public and to the surrounding environment. '
E. NOISE POLLUTION CONTROL:

v
1. The industry shall ensure that the ambient noisc levels within its premises shell not exceed Lhe fimits i.¢ 75 dB(A)
Leq during day tirse and 70 dB{A) Leq during night timo a5 epecified in the Environment (Protectioa) Rulcs.

F. GENERAJL CONDITIONE:
I. The Board reserves the right fo review, impose additional conditions, revoke, change or alter terms and
conditions of this consent. .

5. Tho Occupier shall forthwith kesp the Board informed of any accidental discharge of emissions/efflucnts
into the atmosphere in excess of the stendards laid down by the Board. The applicant shall also take corrective

steps to mitigate the impact. .

3, The Occupier shall provide aliernative power supply sufficient to operate all Pollution control equipments.
4." The entire premises shall always be kept clean The effluent holding area, inspection chambers, outlels,
flow measuring points should made easily approachable.

?.ﬁh'[hs o(g[dccupicr shall display the consent granted in a prominent place for perusal of the inspecting officers
of the Board. - 5 =

6. The Occupier his heirs, legal representatives o assigns shall have no claims what so ever to the
cortinuatioh of réaasal of Hhis-spisent affer expisy of the.vlidity of conseat.

7. The Occupier shall make an gpplication for consent at least 45 days before expiry of this consent.

8 Thefocf:upier'shall'm&]ﬂi:_ih‘:g’g‘iﬁ&:’ghb‘rdin'g-’lhé aibient air quality and-stack monitoring. The register
shall be opea for inspection by the Board Officers at 4ll time.

Note: All efforts should be mide to remove colour and unpleasant odour as fir 85 practieable.
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I.Location of Partholes and Q]J'prbacﬁ platform:
Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve

the sampling points. The sampling point should be located at a distance equal to atleast eight times the

slack or duct diameters downstream and two diameters upstream from source of low disturbance such

2 Bend, Expansioi; Coiistfiction Vatve, Fitting or Visible Flamie for rectangular stacks, the equivalent
diameter cnn be caleulated from the following equation.

2 (Length x Width)
(Length + Widh)

Equivalent Diameter =

2. The diameter of the sampling port should not'be less than 3", Arrangements should be made so that
the porthole is closed firmly during the period when it is not used for sampling,

3. An easily accessible platform to-accommaodate 3 104 perscns to conveniently monitor the stack
emission from the portholes shall be provided. Arrangements for an Blectric Outlet Point off 230°V 15
A with suitable switch control and 3 Pin Point shall be provided at the Porthole location,

For and on behaif of the
Karnataka State Pollution Contro}
Board

Page-7 e.outwardno34012-08/10/2020 Frinted from
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Consent For Operation S Karnstska State Pollution Cofrol Baard
Zonal Office : Mangalore,
{CFO-Alr Water) Plot No.I0B, Parisara Biavana, Baikumpads Indastre
Ares Manpalore 575011
Iy Scale: SMALL Tele : 0824240842
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11.

M/s_ Mobliatibilia Tndustries, Udupi
ANNEXURE-1
(Air pollution contral measures for Stone Crushers)
The Jaw crusher, the chuite and conveyor system of crushed stone te be covered with suizble

semi circular M.S, Shéet /Zinc sheat, etc. Suitable exhaust and venting system of adequate
capacity to be provided to guide the dust emanating from the crushers into the stack.

The rotary screen to be completely covered,Jeaving space at botiom for collection of the
sieved jelly;

. The conveyor belts chutes especially canrying smallest particies should be covered with semi

circular M.S, Sheets and heaps shall he located in.appropriate sheds wherever-possible with
all possible arrangements to prevent escapa of dust during loading and uhloading operation.

. The Suépended Particulate Matter as. measured at » distance between-3.m.& 10.m from eny

sourc of dust emission shall not exceed 600 pghm?, The meastrements sre 1o be made at least
once in 6 months every year and report shalj be submitted to the Board.

Suitable water sprinkling system shall be provided to reduce the dust from cach dust
generation 4rea,

The industry shall provide all around covering of the premises by using G.I sheet (1.66 mm

and 1.25 mm thickness) for a height of 6 m with reguiar water sprinkling arrangement to
suppress the dust gencration, '

The appiicant shall provide barricades (G.]. SheetsyWind breaking walls of height 20 feet on
all three sides of the crusher area.

Noise l¢vel 25 measures from the periphery of the industry should not excaed 75 dB (A) leg
duril_zg day time & 70'dB(A) leq during night time,

. ﬁie ';appl_iennt shall adopt following pollution control measures, -

L. Dust containment-cum-suppression systerh for the equipment.
Construction of wind breaking walls, .

Reyular cleaning and weiting of the ground within the premises.

Greenbelt along the peciphery.

Metatled Roads inside the Crusher premises,

ol e et Tt

- 10, The applicant shall provide a roof with gradual slt;pel Curvatre 50 as to prevent

accumulation of water and have an easy flow,

The applicant shall provide ielescopic chutes at product conyéyor unlosding 1o prevent dust
release into the atmosphere during free fall of materia! from heights and also these chutes shall b

i I Oﬂ- ?

KSPCB, Mangalury
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GOVERNMENT OF KARNATAKA
UDUPI DISTRICT STONE CRUSHERS LICENSING &
REGULATION AUTHORITY
FORM-C
lseerule3()] .

LICENCE FOR STONE CRUSHER
{As per Sub Section (2) of Section § of the Karnataka Regolation of S.lou Crushers {Amendment) ActiOrdinance 2020)

Licence No: SCL 30/2021-22[133 2 ~ [2834 Date: 13.07.2021

The Licence for the establisKinent of a stone Crusher in favour of
M/s Mookambika Industries over an extent of 2.00 Acres in Sy.Ne. 176 of
Shivapura Village, Hebri Taluk, Udupi District is accorded to Deemed
Extended for a period of Twenty Years with effect from Date: 19.11.2013 ie,

origigal License Date of Form-‘C’. The Licensee should strictly adhere to
relevant Act and Rules.

¥ The Licence is valid up fo : 18;1-1;2633 :

-

'éi / ; .‘.:;\‘\ il . -I‘_ o 3
S BSERNE L, s g . % .
I Deputy Cot er an
SR - District Stone Crusher Licensing
A e J . . . .
g L‘;:..@:.i T -~ andRegulation Authority g -
RS ' Udupi District
M/s Mookambika Industries

Pro. 8ri Prasanna Shetty
Kerebettu Village, Shivapura Post
Hebri Taluk, Udupi District.

Copy to: The Environmental Officer KSPCB Udupi District for needfi] action.
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En h Translation of ANNEXURE-K

e YA

Government of Karnataka

Office of the Senior Geologist, Dept. of Mines and Geology,

2572333

Manipal, Udupi-576104
E-mail: sgdmgudupi@email.com

Telephone: 0820-

SLGBE/HB(UDUPI)/RTI33/2021-22/1474Date: 16.07.2021

To

Sri.

Prasanna Shetty

Kerebettu, Kukkude
Shivapura village
Hebri Taluk

Sir,

cference of the Right to Information Act, you have sought
information. Accordingly,

Sub: Furnishing of information under Section 6(1)

and 7(1) of the Right to Ifformation Act 2005,
Ref: Your application for information under the Right
to Information Act received on 15.7.2021.

Rkkk

In respect of the subject above, in your letter under

given as under: -

the information sought by you is

Sl
No.

Information sought

Details of the

document

1.

The copies of the proceedings of the
comimittee in respect of
SreeMookambika Industries, Sy
No.176, Shivapura, Crusher Licence
copy, copy of the Joint Inspection
Report, Report of the Tahasildar,
Report of the Forest Departmenat.
Report of blasting by the NITK.

The information
available in this

. | office is

enclosed to this
letter.

Address of Appellate Authority:

Yours faithfully,




1 ' v ’q.'}_ :
Joint Director (Mines Administration), Sd/-
Director’s office, (Sandeep G.U.)
Mines & Geology Department, Senior Geologist and
Khanija Bhavana Public Information Officer
Race Course Road, Mines & Geology Department
Bangalore. Udupi.
\Wﬁt\ﬂwml\”mﬁ—ﬂﬂ. Shetty\Engliah T of Tedeet
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apply cuher for geant of 0 fresh CFO

ur fur extending the vulidity of CrO

ulrendy pranted. Henee, we pass -_.n
following order:

(i) Annexures-A and 3 are get aside

only insofar as  petitioner is

concerned.

(i1) It will be open for the petitioner
‘1o opply to the Pollution Control
Bourd for grant of & fresh CFO ar
for renewal of CHFO pranted on
17" Detober 2015,

(iii) IT the petitioner produces a fresh
CFO or an extended CFQ, ihe
caze af the petitioner shall bhe
immnediotely  placed  before  the
licensing Authurity in accordaney
with gub-section €2) ol Scetion 6-
A of the said Act of 201, The
Licensing Auvthority shall ke an
apprapise “ducivton  on © the
spplication within a perind of pne
manth frem the dote on which U
v b placed hefore it. T

fivpThe msue  whether  the  land
svbjeet matter of thz, application
st by the petititner fudls within
e copeept of  Clarest”™ untler
famiclprane ool the sl Al 198G
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Authority in aceordance with sub-section (2) uf* Section 6-A of the
said Act of 2011, The Licensing Authority shalt ke an appropriote
-decision on the applicalion within a period of one manth from the date
on which the case is placed before it.

(iv} The issue whéther the fand subject matter of the application made by
the: petitionet falls within the concent of “forest” under Section 2 of
the said Act of 1980 is lcfl open 1o be decided by the Appropriate
Authority in accordance with law;

(v} The writ petition is partly allowed on the abave tems.” soat
adedtddnt oomaeh. &Dal) dacept) Loz saleddecoid
Tedob ot Jockt:
te. o] Zdabn dewod@d) dfacdown. o sod W.P No : 5405/

2020 d woal ncaﬂw .ddbh.-couuﬁ vdedd Zovodicod odpedar

a3, dordeds odd ZF o808 27.082020 odod “Pethtions are
delarting :_n. rencwal agplication on the ground of deemed forest &

“decision of the authorities that consideration of renewal will be only

after final decislon of Apex Court regarding deemed forests was
oxpmined by the Hon'ble Court and At para 13, it is held that in view of
law laid down by this Hob’ble Court {Judgment dated: 12.06.2019 in i.u\
no, 54476/2016 In the matter of Dhananjay versus State of Kamataka
angl othors) whercin, it the authority to ascertain whether that land r.
wnyered by the concept of forast or forest land evolved by Apes Court by |
the ordor dated 12 December 1596 Considering the above facts, that |

_ fetened etension wwhbject 1o payment of annual reguiation fee, not with ‘

Hon'ble Court held that the petitioner in the patitions will be entitled to ¢

sandnp what 1 recarded in Annexure-A & 0 :
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(i) Prayer clause (A) is not pressed
with liberty to the petitioner to file
a fresh petition in the event the
prayer for deemed extension is not

granted by the Competent
Authority; 3
(iiy  Annexure-D dated  21st
November 2019 is  hercby set

aside, However, we-clarify that [
the concerned Authority finds that
the land subject mateer covered by
the wider concept of forest or

forest lod adopled by the Apex |

Court in the order dated 124
Necember 1996 in the case of T.N
GODAVARMAN

THIRUMULKPAIY vs. UNION
OF INDIA AND OTHERS, cven

il devmed extension of dicence is -

granted, 1he game cannat be acted

tpon unless ennsent of the Cdntral

CGovermment a5 gromted oy per

Sectn 2 of e Fogest Ad, 1940
1

.. adegdd” &ong e dddodoad,

] Ga.m...n.....a

§a§

ROt dmet dusdy acdy R onsalsn Ddhmn Euaaa.m
aoqmauocuoaﬁ&. Eoﬂu&ua dddy Jdo Tpa4thd Kowod seroedd
dnd sycinualdy bt sec oy 1693/2020 Tod oed Eeacy
ondy myabeoabd) omod: 03.012021 dodd uded peacy. o |

(i)  Prayer clause (A) is not pressed with liberty to the petitioner o
. file a fresh petition in the evemt the prayer for decmed
cxtension is not granted by the Competent Authordty;. ~
Annexure-D dated 215t November 2019 is hercby sat aside.
Howewver, we clarify that if the concemed Avithority finds that
the land subject marter covered by the wider concept of forest
or forest land adopted by the Apex Court in the order dated
12th December 1996 in the ease ofT.N GODAVARMAN
THIRUMULKPAD vs. UNION OF INDIA AND OTHERS,
cven if deemed extiension of licence is granted, the same
cannol he acted upon unless consent of the Central
Goverament is granted as per Scction 2 of the Forest Act,
- 1980:
(i) Accordingly, the petition is disposed of;
L (iv)  There will be no arder as 1o costs.
(v}  The pending interlocutory application doed not survive and is
uccordingly disposed of” oououn uded2thdd 2oact
roab eiescndy A seobrodcdady Adab ridsad docdtdh,

% o0 ddaby daengdmn ddardcen, o sod
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mbm_mmr “Translated h.omu o..w‘ hzmmwﬁmm - K1

RESOQLUTIONS OF DISTRICT STONE CRUSHING UNIT LICENSING AND NMOGﬁ}H.HOZ AUTHORTY EHMHMZQ‘M HELD
N 29/06/2021, PRESIDED BY DISTRICT COMMISSIONER,UDUPT.

“ Hon'ble District Commissioner, Udupi District.......ccccevvvuunnnn.... T PP wﬁmmmna

I
2. - Eo:.znm%mwmnﬁ:mnsﬂomvo:ooadacwmUmmﬁnr.:...:...:...........::.........:. Member

. Hon’ble Chief Executive Officer, Udupi Zilla Panchayath, Udupi......... ............ Member

3
4.  Hon’ble Additional District Commissioner, Udupi District,Udupi.................. Special Invitee

Hon’bleAssistantCommissioner, Kundapura sub Division, Kundapura

hereseennanee.. Member

Pollution Officer, Karnataka State Pollution Control Board, Udupi...... crrerennaiogMember

-

- Senior Geologist, Zm:o.m and Geology U.nvmnam:r Udupic..ovicneieniieiaai Member/Secretary

8

The senior Omo_.amm: welcomed the gatherings of the meeting such as Hon’ble District Commissioner and president, The Licensing
Authority of the Stone’ O_dm_zzm units and other officials who attended the meefin
The scnior n..o_oj.u was told cw the District commissioner to inform the

to the knowledge of thie all En Committee members. . _

g and requested the president to preside over the meeting,

agenda of the meeting, Hence the agenda of the meeting was brought
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the classification of the
area which is in forest
area, until then issuance
of form No. ‘C’ may be
_S.E pending. .
The applicant is
filed  writ petition
No.9751/2020  before
the Hon’ble Court AND
THE . Hon’ble court
passed order dated 201-.
11-2020.
The points are
mentioned in the said
order. ;

it is noticed that now,

with the v&.qnmm of time

. CFO has .m.ﬂ?m& and -

and which is non forest format
area , until then issuance of
from 'C' to the said unit may
be kept pending.

* The applicant filed writ
petition No.9751/2020 before
the Hon'ble court and the
Hon'ble court passed order
dated 20-11-2020. Points of
the said order is follows:

1t is noticed that now , with the
h&ému of time , CFO has

expired and therefore. the

Cither -\m:. Sréiif Q..\. a. .._g_.m.ﬁh___._.q.. :

CFO ‘or for estending . the
validiy of the CFO already

granted Hence we pass the

petitioners will have to apply-|
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granted on 17" October
2015.

H)If  the petitioner
produces a fresh CFO
or an extended CFO,
the case . of the
| petitioner . shall  be

immediately placed

A 5&9.__.9 in accordance
with sub-ection (2) of
section 6 4 of the said
Aer of 2011, The
Licensing Authority
shall . take in

appropriote decision on

.@Q@mm the licensing

the application within a

Authority  shall take an
appropriate decision on the
application within a period of
onemont from the date on
which the case is placed
before :.

.a.& The issue whether the land
subject matter of application
Eﬁ&m;&. the petitioner falls
within the corcept of "forest"
under section 2 of the said Act
of 1980 is left open 1o “be
decided by  the Appropriate
Authority in aceordance with
law;

(W) .The serit petition is party

allowed on the above terins”

-passed  order accordingly,

beriod of one  month
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Operation (CFO) to the

office

it is held that in view of law
laid down by this Hon'ble

| court (fudgment dated

12.06.2019 in wp no
J447/2016 in the matter of
Dhanjay  v/s state  of

Karnataka and others

|Jwherein. if the authority to

ascertain whether that land is

‘|covered by the concept of

Jorest or forest land evolved by
'dApex court by the order dated
12th December1996 .
w.oamn.mz.zm the above facts,
that Hon'ble court held that

| the petitioner in the petitions

will be entitled to &mmim&

extension subject to payment
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communication dated 22nd

November 2019.
I have persued certified copy

{of the order dated 06-08-

2010passed by the Hon'ble
court, in view of the aboe , I
am of the opinion that this is
NOT 4 FIT CASE for filing
any review/appeal against the
aforesaid order" it was told
continued. that in the said case
a letter dated 19/08/2020
written to Director,
Department of mines and
Geology secking legal opinion
fconfirmation from mines and

geology department, for the

said letter , legal cell of mines
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It is decided that as per
Kamataka Stone Crushing
Units. Regulation (amended)
Act 2020 section (5),
subsection (2) it is decided that
the term of the crusher License
fFor 'C' is extended for a
period of twenty years from
the date of original grant of
license. It was Junanimously

approved in the meeting.

The applicant is filed

-

writ petition
n0.11695/2020 before
the Hon’ble Court and
the Hon'ble court
passed order dated 05-

The Deputy forest
Conservative  officer  has
submitted a report before the
court that the said crusher unit

is comes under deemed forest

area, as against the said report
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land  subject  matter
covered by the wide
concept of forest or
Jorest land adopted by
the Apex Court in the
ordered dated 12th
December 1996 inthe
case aof TN
GODAVARMAN

THIRUMULKPAD /s
UNION OF INDIA
AND OTHERS, even if
deemed extension of
b.nm:.qm.,h.n granted , the
same cannot be acted
%o:. unless consent of

the central Government

Jinds that the land subject
matter covered .w.r the wider
concept of forest or jforest
land adopted by the Apex
court in the order dated 12th
December 1996 of TN
GODAVARMAN
THIRUMULKPAD v/s UNION
OF INDIA AND OTHERS,
even if deemed extension of
license is granted , the same
cannot be acted upon unless
consent of the central
Government is granted as per
section 2 of Forest Act 1980:
(iii) Accordingly , the petition
is disposed of:

(tv) There will be no order as

is granted as per
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| Phanjay versus  State of

& \E.m.ﬁ or forest land evolved by

|dpex court by the order

consideration of renewal will
be only after final decision of
Apex Court regarding deemed
Jorests was examined by the
Hon'ble Court and at para 13,
it is held that in view of law
laid down by this Hon'ble
Court  (judgment  dated:
12.06.2019 in  wp no.
34476/2016 in the matter of

m.n_niﬁnwa and  others)
wherein , it the authority to
ascertain whether that land is

covered by the concept of

dated! 2th December
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| T have pursued Certified Copy

aforesaid order’ was told.

regard to order passed in W.P

10 payement of annual
regulation fee and the deemed
extension shall be considered
:o:&&nﬂ:&:h what is stated
in the communication dated

'22nd November,2019.

of the order dated 06-08-2020
Ppased by the Hon'ble Court, In
view of the above, I am of the
opinion that this is NOT AA
FIT CASE for filing any

review /appeal against the
further no..nns.:&. that with

No. 5405/2020 . a letter dated
19082020 was written- by
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to again seeking affirmation
from the law department of
central office, accordingly it
was considered that in future
as per above order passed by
the Honble: court that
hereinafter by following

“ . .|conditions Iaid down by

government and by paying the

annual land Tax it was decided

| that the license/form 'C" for the
| said Crusher unit is extended
”».E.. 20 years from the date of

original license issue date as.-

©.['per section’5 , subsection (2)

of WmBmB_S Stone Crushing .
Units Regulation Act-2020. It

was unanimously approved by

T e ek =
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Survey-, property may

be plotted and .
] afterwards in the 9th :

oo?f:... of the RTC by
mmsm_.._m.@__.mun and m___wo._..
fumnishing RTC and
Sketch of the said land
and also after the final
order passed by
supreme Court,
department may give
opinion ® for
establishment crusher in
the said land. The
Deputy Forest officer ,
Kundapaura has
submitted a report dated
21-11-2019 there is a

for establishment crusher in
the said land. The Deputy
Forest officer, Kundapaura has
mc_.uamnnm a report dated 21-
11-2019 there is a objection
for establishment of Crusher
unit.

The applicant has filed Writ
PetitionNo0.4492/2020, on the
said petition the Hon'ble court
has passed the order as
follows.

") If n.@c.mnamoa at ma:mnawm
-4 .&ﬁmmw _.wﬂl. .wm»cwma&mﬁ is
n~...n.n&. decided and orderhas
been va.,..nm.&.. the order shall be
Jorthwith commuificated to the

petitioner;
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communicated to the
petitioner; ;
(ii} If application is not
yet decided , the same
shall be decided within
a period of two months
Jrom today.

(iii) Order passed on
the application to be
communicated to the
Dpetitioner;

(iv) Accordingly , the
petition is disposed of
with the above
directions . passed order
accordingly. As per said
order the owners of said

crusher is submitted

The Deputy Forest Officer
,Kundapura has submitted a
report that the said area is
entered as government land in
the RTC , But not comes under
deemed forest area. Said area
is 1395 mtr far from Yerlapdy
Forest Area _unmmm to Reserved

forest and the crusher which is

proposed to renewed = is
separated from deemed forest
list and® comes. under
separately identified

government area.lt was. told

that after oo_._mnsmum.. from

revenue  department - that -

Kumki area of survey h0.329/1

are not comes under .mEEBQ. j
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forest and the crusher | was  informed by the Senjor
which js proposed to Geologist and  member
renewed is  separated secretary to the meeting,

from deemed forest list [Tt was discusseq that as per-
and  comes  ypder Karnataka Stope Crushing

Separately  identified | Units Regulation Act

government area. It wag 2011(amendment Act 2013)

told that after land  ACT 2012 apd

confirming from | amendment Act 2014 there |
Tevenue department that must be minimum 500mtr
Kumki area of survey | distance school, 315 mir
n0.329/1 are not Comes | distance pre university college
under Statutory Forest, land gag per District Stone
then the said Crusher Crushing Unjt Licensing and
Unit  may renewed | Regulation Authority's  ¢he
according the Rule. | meeting held on 05-02-2014 it

-4

was decided that maximum 30

dispersed house, maximum ¢
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college is situated 315 mtr
distance, hence by conducting
joint field enquiry and after re .
inspection it was decided that
a proposal may be submitted
in the next moming and all the
members of the meeting
unanimously agreed for the

same.

2. DISCUSSION WMQ;UHZQ EXTENSION OF TIME. FOR THE PEROD 20 §>ﬂm CAREFULLY Hﬁog THE DATE
OEOE?H. Og .HO PRESENTLY RUNNING \H.Hg.m_. BARRED STONE OWGMEZO UNITS OF UDUPI DISTRICT.

' Applicants

Namie

Sr.N .m»o..m Crushing. .
-| Taluk

Village /S.No

H.u»nu

Clasification Of
Land

Remark

Decision
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| reserved forest part 2
and said place is not

comes under = deemed

forest. It was reported

that nEm_:m_. unif may
be  renewed by
obtaining the opinion
from, Deputy Wild life
Conservative  officer,
Kuduremukh Wild life
Conservative

department that

‘is comes under Eco

sensitive' Zone or not
and’ .h_.,_oﬂ_nm, accordingly

with conditions. |

| *As per report filed by

whether the said place-

under Eco sensitive Zone or
not anid acted accordingly with
8:&:2_.“.

* As’ per report filed by
Deputy Conservative officer,
Kuduremukh Wildlife
department the said Crusher
unit .is far away from6.5 km
from Eco Sensitive Zone to
Someshwara Abayaranya and
6.90 km far from Kuduremukh
national park . The area which
s intended to be used for stone
mines - are come out of
someshwara abahyaranya and
Kuduremukh National park it

'was bought to the knowledge

of the meeting by Senior
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02 M/S Girija *Form A C R is | *The Deputy Forest Protection
Stone Crusher distributed for 5 years | Qfficer was told that the Forest

Prof. Byndu | Teggarse from 12-03- | Officer Byndur Zone was filed
Neelakantappa |r 31911 1.19 |Patta and 2015.present period of |the report that the said crusher
Hudar 319/2 Government crusher is .nxnmun._on_ for |unit situated near the mines its

319/3 ’ mo years m.o:....mﬁ. date |license is expired, therefore if

319/4 of original grant; the license granted there may

* The _.Umv:.a\. Forest
Protection Officer was
told. .Emﬁ the Forest
Officer .Hu..waa:.n. Zone
was filed the report .m._.wﬁ.

{the said crusher unit

situated near the ‘mines

its license is expired ,

therefore if thelicense -

granted  there may

chances  of illegal

; .m_..aosa that the

chances of illegal mining. with
this regard a notice was sent to
the applicant, on said notice
the said area is a patta land and
an:.oo..._ the document which
land is
converted and requested the

Deputy
Kundapura for re enquiry . On

Forest officer

his request the a letter dated
15-02-2021 was written to
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Oonmm_dmm,\m _omm.n.a_.
;Kundapura was fileda

report that ; sais area is

.| as per RTC is new new

Patta land in S.NO

1319/1 R TC it' was

shown as Paramboku
Hole, but its  wrongly
shown in the report
submitted by the
Byndur Tashildar in his

|report to Mines and

Geology . Department.

e .H..hrn said place is 31 mtr
| disatnce from ,H.,mmmmao

Reserved Forest Area
and does not comes

under deemed forest

Parmboku Hole with that effect
it may confirmed from revenue
department and after getting
the opinion from Kundapura
Wild life Protection Officer,
Karkala that the whether the
said _u_mo.m comes under Eco
Sensitive Zone, then only the
said Crusher unit may be
renewed by fulfilling the
conditions accordingly ~was
told by the mnE..oﬂ Geologist /

member secretary to the

‘knowledge of Meeting.

With this regard it was
discussed * briefly in the
meeting. and after getting

.

verified that said place is
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3. DISCUSSION WITH REGARD TO ESTABLISHMENT OF UDUPI DISTRICT STONE CRUSHING UNITS, RECEIPT OF

NEW APPLICATION, JOINT SURVEY REPORT FOR DECLARING SAFE ZONE :

Sr.N [Stone . . Remark Decision

0 Crushingunit/ | Taluk Villag | Extent | Classificati
Applicant : e/S.N on Of Land
Name 0 ]

1 MS. Prakruti Applicant has | Applicant has submitted some
Stone Udupi Kora |1.00 Patta submitted some { document shows that the stone
Crusher, ngap document shows that | crushing unit situated in Udupi Taluk ,
prop. ady the stone crushing unit | Korangrapady village in S. No 95/2
PrakashShett 95/2 situated in Udupi | measuring 1.00 which is a patta land is
Y Taluk u, Korangrapady | declared as safe zone on 10-10-

declared as safe zone
10-10-2017.Since

the said land is not

on

village in S. No 9572
measuring 1.00 which’

is a patta land “is-

9017/Sirite h the = said - land B i Umar

~converted there for crusher form B-1

‘has not distributed. At present the said
E.nu . _m converted for industrial
purpose,

*For grant of Crusher unit a letter dated
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conducted joint field enquiry and as per
its report it was considered that
proposed  stone crushing unit is
fulfilled il the rules and after receipt of
Deputy Forest Conservative Officer,
Kundapura the said place is declared as
Safe Zone in District Stone Crushing
Units Regulation Authority’ s meeting
by issuing Gazet notification it was
decided to take further step and it was

unanimously approved by the meeting.

i b

P

7

MY/S Sridevi
Stone
Crusher
Prop. Suresh
Shetty

Kaup

Santu

365/3

1.50

Governme

nt

Applicant has filed
application dated 13-
10-2020 for
establishment of
crusher unit in
govemment land
situated in [ZaupTaluk ,

The MJ/S Sti Devi Stone Crusher , prop.
Sti  Suesh mroa_ , situated  in
KaupTaluk , Santur Village ,in survey
No.366/1p]1 measuring 1,50 dcre land
was given Form 'C'. dated 5.....8.&&9.
But the said crusher umit dne to

Revenue department's technical fault . it
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ag
school). The deputy forest officer has submitted
report that the said place is government
* For grant of Crusher | land , and is not comes under reserved
unit a letter dated 08- forest . Pilar protected forest area is

12-2020 was written
to Conservative officer

Kundapura.

*The deputy forest -
officer _._m.m submitted
report that the wm.E :
place is government
land , and is not comes
under reserved forest .
Pilar protected forest
area is situated far
away from 4,774 mtr.
There is no naturally’

| situated far away from 4,774 mtr. There

is no naturally grown plants and trees

and not comes under deemed forest

area and he was told to take steps for

renewal crusher unit as according to the

.?_am was informed by the senior

geologist to the | knowledge of the

theeting. ¥

It imu__ummm% discussed that the as per
the decision taken by the District mSnm |
Crushing  Units Licensing - and- .
Regulation authority’s meeting held on
05-02-2014 , maximum 30 dispersed

house, group house maximum 10 and

e —— it
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situated uoo mit from said place. On

‘said applied place a joint survey was

conducted by revenue, forest poliution

and mines and geology have jointly
surveyed as per Karnataka Stone
Crushing Units wn,mc_mmoz Act 2011,
amendment Act 2013 and amendment
act 2020 and submitted report there is
one anganavdi (play school) near the

said proposed unit and it was decided

‘| by the meeting that after making re
”25:5 it may be submitted and it was

unanimously approved.

a. Uumﬁcmmuoz WHQEHZO Pm.wrankﬂoz RECEIVED FOR Hgmm_ww OH_, mﬂozm GWGmmEaﬁ UNIT AS PER

KARNATAKA STONE OWGmmﬁZﬁ UNIT REGULATION ACT 2020, RULE 4A
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Rule 4A and submitted

the documents.

purchaser is pending and filed Affidavit
that he will abide by the all rules ,
regulations and conditions mentioned in
the license.

2. Proposed buyer has filed affidavit in

S : which he stated about his Income Tax

details | and about payment of Tax

| details as per Income Tax Act

1961(Central Act 1961, section 43)

3. The senior geologist informed the
Meeting that the transferor and
transferee have filed statement in the
form of Affidavit regarding payment of
income tax till the date of filing of
affidavit regarding Income tax and
transfer.

It was briefly discussed , after the

survey of the said crusher unit in the
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1 MIS// _ Form 'C’ is distributed.

| Mookambika Shivap Governm | as applicable to 19-11-
Industries, |Hebri |ura  |2.00 |ent 2013 for the period of 20
Prop. . 176 years.

ShriPrasanna . . Sri cho.mm Shetty and
Shetty i ] Guru Prasad Acharya

has filed case in the
regional commissioner
and appellate m:n“_omq
court mysore in case no
RA crusher CR
08/2017/18  stating the
at the time of grant of
License Mines , forest
and pollution officers at
the time of hom.:» survey
has reported regarding

3<.n::o -village, temple

Nmﬂam._ﬁ Stone crushing  Units
Regulation Act 2012  Amendment
Notification / ordinance” Revenue
Village means the limits of gramthana
in accordance with the revenue records
‘and where there is no limit of
gramthana ( the licensing Authorily
may decide the limits of revenue village
) for the Act and rules ; as described ,
on this basis form ‘C’ has been issued
to the said crusher unit by smiting and
taking approving by the District Stone
crushing Unit Regulation Authority ‘s
meeting held on 13-03-2013.

*Sri BhojaShetty and Guru Prasad
Acharya has filed case in the regional

commissioner and appellate authority
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|mines  and

from the

residential area. On the

away

said appeal on 05-03-
2021 a order has been
passed, as per the aid

order the license no SCL

this regard Court has
directed  the = Udupi
District commissioner,
and Senior Geologist,
geology
department Udupi that a

| conducted per section 6. [executive Officer.

‘of Karnataka Stone

| Crushing Unit (Crusher)

30/2020-21 /176-62 is
stand cancelled. With.

enquiry  has  been

(5-03-2021 a order has been passed, as
per the aid order the license no SCL
30/2020-21 /176-62 is stand cancelled.
With this regard Court has directed the
Udupi District commissioner, and
Senior Geologist, mines and geology
department Udupi that a enquiry has
been conducted per section 6 of
Karnataka Stone Crushing Unit
(Crusher) Regulation Act 2010 to see
that the conditions laid down in the said
section is applicable to the said crusher
and by conducting joint survey may
conducted and after submitting the
report before District Stone Crushing

*with regard to above Revenue,




&
1

<)

& ® 9 O @6

O

0000600000

® 0 9©

e B i

Bunoaw ey ul paploap pue (Z0Z'80'y1
paiep Auompny  uvonenar s,
nun Suiysnio SUOCIS IDINSIP ST 0) USAIE
Jomod ap Aq pafjonuod sem 31 pus
paeniis st (W QS WnWIuI )jooyas
ou pue (qur (Q§ wnwanur )ojdwa],
ON punoj(p] wouwjumu ) sasnoy
dnoig ou ‘(asnoy ¢ wnunuw ) /7
sasnoy pasiadsip pue ¢ patenjis st payg
uwrey uadjory)) Lrelodwsay B SoUBISIp W
Z0Z Ul)ls B pue Speol Isjo pue peol
utew jolystp wog Qui oz pue Aemydiy
2JEs woll unf 7 ¢ AemySiy jruoneN
wog nu uny ¢z 18 Bunels podar payy
pUR PSIONPUOD Sem A9AMS JUIO © pue

 1202-v0-80 PUE 1Z0T-4#0-90 uo 3eid

pres oty pajisiA S J1391jjo s, Juaumredap
£3ojoay pue ssunw ¢ wonnjod

Aaams ol e pue 170z
+0-80 PU®B 120T-¥0-90
uo soefd pies oy} pajsia
s 901330 s, juaunedop
£Bojo3n pue souw
¢ wopnpjod ‘anusasy]
aaoqe o3 piedar yum,

12910
DATINDSXD Surysnan
SUO)S 10MISKT 210Jaq
podar oyl  Bupnugns
Jaye pue pajonpuod Aviy
Koams jurof Sumonpuos
£q pue Ioysiid pies oty
0} sjqesijdde sI uoyosas
ptes ay} ul umop prej
SUOI}Ipuod o jeuy 2as

0} (10T 39V uonemiay

:14

9hl




@

8

49 ol

e

S

=

was conducted and filed
report stating that 2.5
km mtr from National
Highway , 2 km from
state highway and 120
mtr from district main
road and other roads and
a within 202 mtr
distance a temporary
‘Chicken farm Shed is
situated, and dispersed
houses 27 (minimum 30

house), no group houses

(¢ .Emsmn.uma 10)found
‘| No Hmiloﬁ_amnwuca.
500 mitr) and o’ school(
minimum 500 mtr) is

situated It doe not fall

held by district stone crushing unit ‘s
regulation Authority and it is observed
that the said crusher unit is fulfilling all
the conditions laid down in the license ,
therefore it was decided that the
Crusher License /form ‘C' for the
period of 20 years from the date
original grant is extended as applicable
from the date 19-11-2013. -

The Hon’ble Regional Commissioner
Court Mysore has terminated the
license no SCL 30/2020-21 /176-62 and
passed order stating that the conditions
laid down in  -as m_un_. section & of
Karnataka = stone’  crushing  units
(crusher) Regulation Act 2011 is
applicable to the said unit by

conducting the joint survey and

T
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Panchyath boundary/ town municipality
boundary/ Municipality boundary /
Mahanagarapalike UO::&E..% and
submitted report

*Tahsildar Hebrj has submitted a report

| dated 28-06 2021 as per said report the
‘| said ‘Crusher and quarry land situated

in s.n0 176 of Shivapura Village does

| not :come under the limits of kumki

was brought to the notice of the

secretary.”

*It . was briefly discussed and with
regard to Kamatska Stone Crushing’
Regulation Act 2011( Amendment Act

[2013 ),”and rules 2012 (amendment

meeting by Senior Geologist / member
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notification/
ordinance,

“Revenue Village mean the limits of
gramthana in accordance with the
revenue records and where there is no
limit of gramthanaacluster of houses
and the number of houses as may be

decided by the licensing authority
consideting the topography, geography

A .a:.m vegetation for the purpose of the

Act and Rules” defined hence in the
medting held on 05-02-2014 it was

| decided that District Stone crushing

‘units Licensing and regulation authority

there | must be - mmmvn_._mnn_ ‘houses ucu.
group hotises 10 *situated and on the
date of 27 -06-2019-a meetingwas held

in which it was decided that' to
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“Explanation: For the purpose this Act is not to permit the residence, school, temple and road after the declaration of safe zone, and that

in that case no prior operation or continuation is not permitted and as per section 5 it will not effected for any grant or extension” with this
effect it is it approved for grant of license. : :

The meeting was concluded with vote of thanks as the matters for discussion is concluded,

& .

SD/- SD/- i
SENOR GEOLOGIST/ MEMBER SECRETARY DISTRICT COMMISIONER AND PRESIDENT

[
DISTRICT STONE CRUSHING UNITS

LICENSING AUTHORITY AND REGULATION AUTHORITY ,UDUPI DISTRICT
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ANNEXURE - | -

te Level Environment Impact Assessment Authority-Karnataka
{Conslituted by MoEF, Government of India, under section 3(3) of E{P} Act, 1986)

132 MIN 2014 -~ Date: 30-10-2014
To,

Sri Prasanna Shetty

5/ Sri Bhujanga Shetty

Kukkude, Shivapura Post e e
Karkala Taluk, Udupi District

Sir,

Sub: Quarrying of Building Stone at Sy. No. 176/F1 of Shivapura

Village, Karkala Taluk, Udupi District by Sri Prasanna Shetty -

Issue of Environment Clearance - Reg, :

LER N 4 »

This has reference to your application dated 13% June, 2014 addressed to
SEIAA, Karnataka on the subject mentioned above. It has been noted that the
oposal is for grant of Environmental Cleararice under the provisions of EIA
Notification, 2006, for quarrying of Building Stone. The total quarry lease area of
the project is 1.214 Ha, which is a Government Revenue Land, Out of 1.214 Ha of
area, 1.166 Ha area is for quarrying and 0.048 Ha area is for green belt. Working
will be opencast quarrying. The water requirement for the project is 360 Its/day
will be met from tankers. During the quarrying operation about 211 TPA of waste
rock will be handled. The Mines and Geology Department has approved quarrying
plan on 18 March 2014. Capital cost of the project is about Rs.30.0 Lakhs, It is

reported that the lease area do .ot atiract General Conditions specified in the EIA
notification, 2006 and the amendments made there on,

2. The State Expert Appraisal Committee (SEAC) appraised the project in
its meeting held on 7th, 9 & 10 October, 2014 and recommended for issue of
Environmental Clearance. The State Environment Impact Assessment Authority
(SEIAA), Kamataka has examired the application in its meeting held on

28% October, 2014 in accordance with the EIA Notification 2006 and hereby accords
Environmental Clearance under the provisions thereof to the above mentioned

Sti Prasanna Shetty for Quarrying of Building Stone of capacity 4,000 TPA%@/

o —— = A

-~

Il

Ho. 708, 7th Floor, 4th Gate, M.S, Building, Bangalore - 560 601 Phone : 080-22032497 Fax: 680-22254377
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ZIAA 1IIMIN 20M \sGlica = Quarrving of Building Stone Fio o2l :
2 . a ) Sri Prasanna Shuity é

opencast quarrying method involving quarry lease area of 1214 Ha subject to

implementation of the following conditions and environmental safeguards:

A. SPECIFIC CONDITIONS:
Geology shall be

1. Quarry plan approved by the Department of Mines and
strictly implemented and shall not be operated beyond the validity period of

. the approved quarry plan. . :

¥ Baseline data on health profile of each of the workers shall be maintained.

3. Project Authorities should get the health checkup done for the quarry

_ workers on quarterly basis and submit report periodically.

1. The SEIAA, Kamataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project.

5. This Environmental Clearance is co-terminus with the lease granted vide
quarry lease under MM (D & R) Act 1957/KMMC RULES-19%4.

6. ing shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957/ KMMC RULES-1994.

7. All the conditions stipulated in the Consent for establishment issued (If
applicable) by the Kamataka State Pollution Control Board should be
effectively implemented. '

8. The quarrying operations shall not interscct ground water table. Prior

~ approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water table.

9. The topsoil if any should be stacked at earmarked site only and should not
be kept unutilized for a period more than 3 years. The topsoil should be
used for reclamation and plantation.

10. Waste rock shall be stacked at earmarked site (s) only. The maximum height
of the stack should not excced 10m duly providing suitable terraces. The
overall slope of the dump shall*not exceed 27°. A retention wall shall be
built around the waste rock dump to prevent sliding.

11. Catch drains and siltation ponds of appropriate size should be tonstructed
o arrest silt and sediment flows from quarry working area and rock dumps.

The water so collected should be utilized for watering the haulage area,
roads, green belt development etc., the drains should be regularly de-silted

 particularly after monsoon and maintained properly.
12. Dimension of the retaining wall at the toe of dumps within
check run-off and siltation should be based on the rainfall data.
13, The project authority: should implement suitable conservation measures to-
augment ground water resources in the area in consultation withthe
Regional Director, Central Ground Water Board within 3 months and report

be submitted to the Authority.
14. Appropriate mitigation measures should be taken to prevent pollution of

nearby water bodies in consultation with the State Pollution Control Board.
15. The project proponent chall submit commitment from the competent

authority for drawl of requisite- quantity -of water for the project before

starting work on the project.
16. Suitable rainwater harvesting measures on Jong-term shall be planned and

implemented in consultation with Regional Director, Central Ground Wate
2 y

the quarry to '
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State Level Environment Impact Assessment Authority-Karnataka
{Constituted by MoTF, Gayernment of tndia under soction 3(3) of T{F) Act 1985)

SEIAA 132 MIN 2014 Quarrying of Building Stone Project of
Sri Prasanna Shetly

Board for complete rain water harvesting by constructing check

dams/converting quarried pits to rain water harvesting ponds.

17, Vehicular emissions should be kept under control and regulasly monitored.
Meastres shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks. _

18. Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use pattern
and report submitted to SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Kamataka and the APCCF, Regional Office, MoEF,
Bangalore,

19. This environmental clearance does not confer any right to the proponent on
the land proposed for quarrying until and unless quarry lease and all other
statutory clearance are obtained from the respective department/agencies.- -

20. The project authorities should undertake sample survey to generate data on
pre-project community health status within a radius of 1 km from proposed
quarry,

21, Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22. Proper senitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner. Proper
first aid facilities and health care facilities should be provided for-the
labourers.

23.The project proponent shall take all precautionary measures during
quarrying operation for conservation and protection of endangered fauna
spotted in the study area. Action plan for conservation of flora and fauna
shall be prepared and implemented in consultation with thé State Forest and
Wildlife Department. The proponent shall contribute towards the cost of
implementation of the plan and / or Regional Wildlife Management Plan for
conservation of wild life. The amount so contributed shall be included in the
project cost. A copy of the action plan may be submitted to the SEIAA,
Department of Environment and Ecology, Govt. of Kamataka, the Regional
Director (Environment), Department of Environment and -Ecology,
Government of Karnataka, Udupi and the APCCF, Regional Office, MoEF,
Bangalore within 3 months. A

24. The project proponent shall delineate Quarry Closure Plan/- exit protocol to
rehabilitate the quarried out land to match its surrounding land use
including removal, storage and reuse of waste rock from quarry area to
cover reclaimed area. Post Quarry Land Use Plan with rehabilitation of
quarried out area (with Plan and Section) provided and submit to SEIAA.

25, Plantation monitoring programme during post project period for ensuring
survival and growth rate of plantation in reclaimed area.

26, A Final Quarry Closure Plan along with details of Corpus Fund should be
submitted to the SEIAA Karnataka, Department of Environmerft and
Ecology, Govt. of Kamataka and the APCCF, Regional Office,-MoEF;
Bangalore 5 years in advance of final quarry closure for approval.

27. Retention walls should be a minimum of 2.5 mtr height with base of 3 mtr.

28, Check dams and gully plugs along the smaller streamlets in the ayea, should
be constructed to arrest the loose soil flow from the quarry arem@

H k)
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SEIAA 132 MIN 2014 - e i Quarn ing of Building Stone Project of
| S% K &r1 Prasanna Sheth
29, Particulars of dimensioned block production and dispatch shall be provided
by the quarry owner yeasly.

- 30, The infrastructure of transport roads should be improved collectively by the

‘quarry owners of the area.

. 31. Link road from quarry. site to main road shall be maintained and black

topped by the project proponent. |

32, The quarry, lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground.

33. No quarrying shall be undertaken outside the lease area.,

34, The project Authorities shall maintain a margin of 7.5 meters along the lease
boundary.

33. The project authorities shall also earmark at least 5 % of the total turnover of
the project towards the corporate social responsibility and item-wise details
along with time bound action plan shall be prepared and submitted to the
Authority. :

36. The project authority shall ensure that the quarry pits are well protected
with proper fencing keeping the safety of local people and the animals,

37. The project authority shall avoid stagnation of water in the quarry pits
which would tumn out to be mosquito breeding centers resulting in
spreading of diseases such as mablaria, dengue, etc. -

B. GENERAL CONDITIONS:

1. No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Karnataka.

2. No change in the calendar plan including excavation, quantum of mineral
and waste should be made. .

3, It shall be ensured that the Ambient Air Quality parameters conform lo the
norms prescribed by the MOoEF, Govt. of India, New Delhi .

4. Data on ambient air quality (PM10, PM 2.5, SOz NO,) should be regularly
submitted to the SFIAA Kamataka, Department of Environment and
Ecology, ‘Govt bof Karnataka, the Regional Director (Environment),
Department of Environment and Ecology, Government of Karnataka, Udupi
and the APCCF, Regional Office, MoEF, Bangalore and the State Pollution

_Control Board./ Central Pollution Control Board once in six months.
‘5. Fugitive dust emission from all the sources should be controlled regularly.
" Water spray” arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained. '

6. Meastires shotld be taken for control of noise levels below 85 dBA.in the .

work environment, Workers engaged in operations of HEMM, etc should be
provided with earplugs / muffs.

- 7. Waste water from the quarry should be properly collected, treated 50 as to

conform to the standards prescribed under GSR 422 (E) dated 19t may 1993
and 313 December, 1993 or as amended from time to time. Oil and grease

trap shall be installed before discharge of effluents.
8. Personnel working in dusty areas should wear protective respiratory devices
and they skiould also be provided with adequate training and information on

- safety and health aspectsw

’
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State Level Environment Impact Assessment Authority-Kamataka

(Constituted by MoEF, [ India under scction 3(3) of E(I} Act, 1%6) . .
SEIAA 132 MIN 2014 C‘@ Quarrying of Buflding Stonc Project of @
"

Sri Prasanna Shetty
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Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed. Quarterly
report in this regard should be submitted to the Department of Environment
and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control
Board and the APCCF, Regional Office, MoEF, Bangalore.

9. A separate environmental management cell with suitable qualified
personnel shall be set-up under the control of a Senior Executive, who will
report directly to the Head of the organization. The Environment
management committee should be constituted with one of the member
representing nearby village. "

10. The funds earmarked for environmental protection measures should be kept
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Karnataka, the Department of
Environment and Ecology, Govt. of Karnataka, the Regional Director
(Environment), Department of Environment and Ecology, Government of
Karnataka, Udupi and the APCCF, Regional Office, MoEF, Bangalore.

11. The project authorities should inform the SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Kamataka, the Regional Director
(Environment), Department of Environment and Ecology, Government of
Karnataka, Udupi and the APCCF, Regional Office, MoEF, Bangalore
regarding date of financial closures and final approval of the project by the
concerned authorities and the date of start of land development work.

12. The APCCF, Regional Office of MoEF, Bangalore; the Department of
Environment and Ecology, Govt. of Karnataka, the Regional Director
(Environment), Department of Environment and Ecology, Government of
Karnataka, Udupi and the Karnataka State Pollution Control Board shall
mionitor compliance of the stipulated conditions. The project authorities
should. extend full co-operation to the Officer (S) of thése offices” by
furnishing the requisite data / information / monitoring repots.

13. The project proponent shall submit six monthly repart on the stats of the
implementation of the stipulated environmental safeguards to the SEIAA

. Karnataka, Department of Environment and Ecology,. Government of
Karnataka, . the Regional Director (Environment), Department of
Environment and Ecology, Government of Karnataka, Udupi and the
APCCF, Regional Office, MoEF, Bangalore; the Central’ Pollution Control °
Board and the Karnataka State Pollution Control Board.

14. A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representation has been
received while processing the proposal.

15, The project proponent should display the conditions prominently at the
entrance of the project on a big panel board. for the information of the public.

16. The Karnataka State Pollution Control Board should display a copy of the
clearance letter at the Regional office, District Industry- Centre_and
Collector’s office/ Tehsildar’s office for 30 days. S

17. The project authorities should advertise at least in two local newspapers
sidelv circulated, one of which shall be in the vernacular language of the
focalitv concerned, within 7 days of the issue of the clearance leﬂeﬁ
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State Level Environment Impact Assessment Authority-Karnataka
{Constitnted by MolE, Govegomeal of Indin under section 3(3) of E(P] Acl, 1986)

SEIAA TR MIN 2004 . / ' G 0 Quarrying of Building Stone Profect of
Sri Prasanna Sheily

informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control
Board and also at website of the Autherity at http://www.seiaa.kar.nic.in
and a copy of the same should be forwarded to the Department of
Environment and Ecology, Government of Karnataka, the Regional Director
(Environment), Department of Environment and Ecology, Government of
Karnataka, Udupi and the APCCF, Regional Office, MoEF, Bangalore.

18. Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environmental (Protection) Act, 1986.

19. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

_ 20. The SELAA or any other competent authority may alter / modify the above

conditions or shpulate any further condition in the interest of environment

_ protection.

21, Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

22, The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention 4 Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act, 1991 along with their amendments and
rules made there under.

Yours faithfully,

s (RAMACHANDRA) Kefilly

Member Sccretary
SEIAA, Karnataka.
Copy to:

1. - The Secretary, Ministry of Environment, Forests and Climate Change,
: Indira Paryavaran Bhayan, Jor Bagh Road, Aliganj, New Dethi- 110 003..
~ 2. The Director, Department of Mines and Geology, Kham;a Bhavan, Race
' course road;Bangalore - 560 001 —

3. The Member Secretary, Kamataka State Pollution Controk Board,
Bangalore.

4. The APCCF, Regional Office, Ministry" of Enviroriment & Forests (5Z),
Kendriya Sadan, IV Floor, E & F Wings, 17" Main Road, Korarhangala Tl
Block, Bangalore - 560 034,

5. The Regional Director {Environment), Department of Environment and
Ecology, Government of Kamnataka, 1% Floor, C Block, Rajathadri, District
Administrative Centre, Manipal- 576104.

6. Guard File,

~
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ANNEXURE - M

te Level Environment Impact Assessment Authority-Karnataka

{Constiluted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA 458 MIN 2015 . Date: 18-09-2015
To,
Sri Prasanna Shetty
5/0 Bhujanga Shetty
Soodaramane Kukkude,

Kerebettu Village, Shivapura Post,
Karkala Taluk, Udupi District

Sir,

Sub: Quarrying of Building Stone at Sy.No.176/P1 of Shivapura Village,
Karkala Taluk, Udupi District by Sri Prasanna Shetty ~ Issue of
Environment Clearance - Reg.

LERE

This has ‘reference to your application Received on 15t April 2015
*ddressed to SEIAA, Karnataka on the subject mentioned above, It has been
ted: that the proposal is for grant of Environmental Clearance under the
provisions of EIA Notification, 2006, for quarrying of Building Stone. The total
quarry lease area of the project is 3 Acres, which is a Governmient Land. Out of
3 Acres of area, 1.96 Acre area is for quarrying, 0.14 Acre area is for waste
dumping, 0.05 Acre area is for mineral storage, 0.01Acre area is for
infrastructure, 0.02 Acre area is for roads, 0.57 Acre area is for green belt and
0.25 Acre area is as unexplored. Working will be opencast and semi mechanized
method. The }vater requirement for the project is 2 KLD will be met from
tankers. During the quarrying operation about 215 TPA of waste rock will be
handled. The Mines and Geology Department has approved quarrying plan on
21t March 2015. Capital cost of the project is about Rs.35 Lakhs. It is reported
that the lease area do not attract General Conditions specified in the EIA
notification, 2006 and the amendments made there on,

2. The State Expert Appraisal Committee (SEAC) appraised the project
in its meeting held op-28%; 251 278,28 and 29% July 2015 and recommended
for issue of /—’{“ﬂ ental “Cladraiice. The State Environment Impact
Assessment AUk (SELA 3 has examined the application in its

iy

meeting held gj14 ance with the EIA Notification 2006
and hereby af Aitle under the provisions thereof to
the above mg pr Quarrying of Building Stone of
capacity 4,09

i/fitrhanized method involving quarry

e o entation of the following conditions and
environmental sgfgs A i /




State Level Environmém'lﬁ\pact' Assessment Authority-Karnataka
{Constituted by MoEF, Government of India under section 3{3) of E{F} Act, 1986)

SEIPA_#.BS MIN 2015 Quarrying of Building Stone Project

: H ' of Sri Prasanna Shetty

A. SPECTFIC CONDITIONS:

1. Quarry plan approved by the Department of Mines and Geology shall be

. strictly implemented and shall not be operated beyond the validity period of
* the approved quarry plan.

2. Baseline data on health profila,of each of the workers shall be maintained.

3. PAs should get the health checkup done for the quarry workers on quarterly
basis and submit report periodically.

4. The SEIAA, Karnataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project. '

" 5. This Envirorimental Clearance is co-terminus with the lease granted vide

 quarry lease under MM (D & R) Act 1957/KMMC RULES-1994.

6. Quairying shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957/ KMMC RULES-1994..

7. All the conditions stipulated in the Consent for establishment issued (If
applicable) by’ the Karnataka State Pollution Control Board should be
effectively implemented.

8.. The quarrying operations shall not intersect ground water table. Prior
approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water table.

9. The topsoil if any should be stacked at earmarked site only and should not
be kept unutilized for a period more than 3 years. The topsoil should be
used for reclamation and plantation.

10. Waste rock shall be stacked at earmarked site (s) only. The maximum height
of the stack should not exceed 10m duly providing suitable terraces. The
overall slope of the dump shall not exceed 27°. A retention wall shall be
built around the waste rock dump to prevent sliding.

11. Catch drains and siltation ponds of appropriate size shayld be constructed
to arrest silt and sediment flows from quarry working area and rock dumps.
The water so collected should be utilized for watering the haulage area,
roads, green belt development etc., the drains should be regularly de-silted
particularly after monsoon and maintained properly.

12. Dimension of the retaining wall at the toe of dumps within the quarry to
check run-off and siltation should be based on the rainfall data. ;

13. The project authority should implement suitable conservation measures to
augment ground waléf resources in the area”in consultation—with the
Regional Director, Central Ground Water Board within 3 months and report

be submitted to the Authority.
14. Appropriate mitigation measures should be taken to prevent pollution of
nearby water bodies in consultation with the State Pollution Cor trol Board.
15. The project proponent shall submit commitment %
authority for draw] of requisite quantity of
starting work on the project. _
16. Suitable rainwater harvesting measures on lo
implemented in consultation with Regional Di
Board for comf:lete rain water harvestith
dams/converting quarried pits to rain water hz
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State Level Environment Impact Assessment Authority-Karnataka
{Constituted by MoEF, Government of India under section 33) of EF) Act, 198)  *’

SEIAA 458 MIN 2015 Quarrying of Building Stone Project
- of Sri Prasanna Shetty
30. The infrastructure of transport roads should be improved collectively by the
quarry owners of the area.

31. Link road from quarry site to main road shall be maintained and black
topped by the project proponent. -

32.The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground. °

33. No quarrying shall be undertaken outside the lease area.

34. The project Authorities shall maintain a margin of 7.5 meters along the lease
boundary.

35. The project proponent shall prevent damae to adjoining government land,
from fire due to activities during quarrying operation.

36. The project authorities shall also earmark at least 5 % of the total turnover of
the project towards the corporate social responsibility and item-wise details
along with time bound action plan shall be prepared and submitted to the
Authority.

37. The project authority shall ensure that the quarry pits are well protected

erecting a compound wall of stone masonry of appropriate height
conforming to safety norms.

38. The project authority shall avoid stagnation of water in the quarry pits
which would turn out to be mosquito breeding centers resulting in
spreading of diseases such as malaria, dengue, etc.

39. Haulage approach road should not be through village till the main road is
reached. i

40.TRe project authorities shall get the annual health checkup of quarry
waorkers as well as people in the nearest vicinity of the quarry for respiratory
diseases such as silicosis and maintain records. Appropriate care shall be
taken for remedy in case of prevalence of such health disorders.

41. The final order of the government regarding areas coming under Western
Ghats and Court judgment regarding Eco-Sensitive zone shall be binding on
the project Authority. - ;

B. GENERAL CONDITIONS:

1. No change in quarrying technology asid scope of working should be made
without prior approval of the SEIA A Karnataka.

2. No change in the calendar plan including excavation, quantum of mineral
and waste should be made. ;

3. It shall be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the MoEF, Govt. of India, New Delhi.

4. Data on ambient air quality (PM10, PM 2.5, SOz, NO,) should be regularly
submitted to the SEIAA Karnataka,

Department of Environment and

Ecology, Govt. of Ka A58, \\4 Director (Environment),
Department of Envirorigiggt: SShqument of Karnataka, Udupi
dnd the APCCF, Regid& yOffice FESREF, Bany 1\% and the State Pollution
Control Board / Cenfia Pollutiicaic: {@\ceinsix months. .

5. Fugitive dust emissi"b"ﬁ om ally .\ controlled regularly.
Water spray arrangegient on , loadirg] and unloading and at
transfer points shouly i i tained,

6. Measures should be els below 85 dBA in the
work environment. of HEMM, etc should be
provided with earplugs
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17. Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
- operations and jn transportation of blocks.

18. Digital processing of the entire lease area using remote sensing technique

should be done regularly once in three years for monitoring land use pattern
and report submitted to SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the APCCF, Regional Office, MoEF,
Bangalore.

19. This environmental clearance does not confer any right to the proponent on
the land proposed for quarrying until and unless quarry lease and all other
statutory clearance are obtained from the respective department/agencies.

20. The project authorities should undertake sample survey to generate data on
pre-project community health status within a radius of 1 km from proposed
quarry.

21. Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22. Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed ina scientific manner. Proper
first aid facilities and health care facilities should be provided for the

labourers.” '

23.The project proponent shall take all precautionary measures during
quarrying operation for conservation and protection of endangered fauna
spotted in the study area. Action plan for conservation of flora and fauna
shall be prepared and implemented in consultation with the State Forest and
wildlife Department. The proponent shall contribute towards the cost of
implementation of the plan and / or Regional Wildlife Management Plan for
conservation of wild life. The amount so contributed shall be included in the
project cost. A copy of the action plan may be submitted to the SEIAA,
Depariment of Environment and Ecology, Govt. of Karnataka, the Regional
Director (Environment), Department of Environment and Ecology,
Government of Karnataka, Udupi and the APCCF, Regional Office, MOEF,
Bangalore within 3 months.

24. The project proponent shall delineate Quarry Closure Plan/ exit protocol to
rehabilitate the quarried out land to match its surrounding land use
including removal, storage and reuse of waste rock from quarry aréa to
cover reclaimed area, Post-Quarry Land Use Plan with rehabilitation of
quarried out area (with Plan and Section) provided and submit to SEIAA.

95, Plantation monitoring programme during post project period for ensuring

survival and growth rate of plantation in reclaimed area.
ng with details of Corpus Fund should be
N

M@ NDepartment of Environment and
EONPCCF, Regional Office, MoEF,

Rinal q Nosure for approval.

A3 height with base of 3 mir.

\treamlets in the area, should

27. Retention walls 4§
28. Check dams and §
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7. Waste water from the quarry should be properly collected, treated so as to

conform to the standards prescribed under GSR 422 (E) dated 19 may 1993
and 31# December, 1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of effluents,

8. Personnel working in dusty areas should wear protective resplratory devices

and they should also be provided with adequate training and information on
safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needéd. Quarterly
report in this regard should be submitted to the Department of Environment
and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control
Board and the APCCF, Regional Office, MoEF, Bangalore.

9. A separate environmental management cell with suitable qualified
personnel shall be set-up under the control of a Senior Executive, who will
report directly to the Head of the grganization. The Environment
management committee should be constituted with one of the member
representing nearby village.

10. The funds earmarked for environmental protection measures should be kept
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Karnataka, the Department of
Environment and Ecology, Govt. of Karnataka, the Regional Director
(Environment), Department of Environfient and Ecology, Government of
Karnataka, Udupi and the APCCF, Regional Office, MoEF, Bangalore.
The project authorities should inform the SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Karnataka, the Regional Director
(Environment), Department of Environment and Ecology, Govémment of
Karnataka, Udupi and the APCCF, Regional Office, MoEF, Bangalore
regarding date of financial closures and final approval of the project by the -
concerned authorities and the date of start of land development wark. - |

12.The APCCF, Regional Office of MoEF, Bangalore; the Department of
Environment and Ecology, Govt. of Kamataka, the Regional Director
(Environment), Department of Environment and Ecology, Government of
Karnataka, Udupi and the Karnataka State Pollution Control Board shall
monitor compliance of the stipulated conditions. The project authorities
should extend full co-operation to the Officer {S) of these offices by
furnishing the requisite data / information / monitoring reports.

13. The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the SEIAA
Karnataka, Department of Environment and Ecology, T st

arnataka, the Regional Director (Environment), Z
Environment and Ecology, Government of Karnatakys

Local NGO, if any, from whom suggestion / refips
received while processing the proposal.
15, The project proponent should display the conditio
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16. The Karnataka State Pollution Control Board should display a copy of the

clearance letter at the Regional office, District Industry Centre and Collector’s
. office/ Tehsildar’s office for 30 days.

17. The project authorities should advertise atleast in two local newspapers widely
circulated, one of which shall be in the vemnacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at website of
the Authority at http://www.seiaa.kar.nic.in or http:/ /seiaa.karnataka.gov.in
and a copy of the same should be forwarded to the Department of Environment
and Ecology, Government of Karnataka, the Regional Director (Environment),
Department of Environment and Ecology, Government of Karnataka, Udupi
and the APCCF, Regional Office, MoEF, Bangalore.

18. Concealing factual data or submission of false/ fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of Environmental
(Protection) Act, 1986.

19, Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 daysas prescribed under
Section 16 of the National Green Tribunal Act, 2010.

20, The SEIAA or any other competent authority may alter / modify the above
conditions or stipulate any further condition in the interest of environment
protection.

21. Failure to comply with any of the conditions mentioned above may result in

withdrawal of this clearance and attract action under the provisions of
i rotection) Act, 1986. .

ditions will be enforced inter-alia, under the provisions of the

3 Control of Pollution) Act, 1974, the Air (Prevention &

Act, 1981, the Environment (Protection) Act, 1986 and the

Mace Act, 1991 along with their amendments and rules

Yours faithfully,

RAMACARRDRA) {4l
Member Secretary
SEIAA, Karnataka.

1. The Secretary, Ministry of Environment, Forests and Climate Change, Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi- 110 003.

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race
course road, Bangalore - 560 001. : '

3. The Member Secretary, Karnataka State Pollution Control Board, Bangalore.

4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ),
Kendriya Sadan, IV Floor, E & F Wings, 17" Main Road, Koramangala I
Block, Bangalore - 560 034.

5. The Regional Director (Environment), Department of Envirorunent and
Ecology, Government of Karnataka, 1# Floor, C Block, Rajathadri, District
Administrative Centre, Manipal- 576104.

6. Guard File. v
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{50 N-E 3(iD)] AR =51 TR & SR

ardie 22 Reaz, 2014, FLar. 382(x), ard@ 3 w8, 2015, Far 811(x), arde 23 #r,
2015, Fr.am. 996(a), Tdw 10 adw, 2015, Fv.am. 1142(=x), arda 17 adw, 2015, M.
1141(z1), arite 29 da, 2015, H1.4. 1834(a), TI= 6 oS, 2015, T30 2571(a), ardie 31
T, 2015, BT, 2572(%), i 14 Rax, 2015, Fr.a. 141(x), T 15 5@, 2016 )
.3, 648(37), aTE 3 A, 2016 T vfEa g T ¥

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Deihi, the 14 th Septemiber, 2016

5.0. 2944(E).— In exercise of the powers conferred by sub-section (L) and clause (v) of sub-scetion (2} of
section 3 of the Environment(Protection) Act, 1986 (29 of 1986} read with sub-rule(4) of mle 5 of the
Environment(Protection) Rules, 1986, the Central Gmment, after having dispensed with the requirement of eotice
under clausc(a) of sub-mule(3) of nule 5 of the said rule, in public interest, hercby ‘makes the following further
amendments in the notification of the Government of India, in the erstwhile Ministry of Enwmnmcnt and Forvsts numbcr
5.0.1533(E), dated the 14th September, 2006 namely:-

In the said notification, for paragraph, 9 relating to Validity lo Environment Clearance (EC), the following
paragraph shall be substituted, namely:-

“9.Validity of Environmentsl Clearance (EC}):

0] The “Yalidity of Environmental Clearance™ is meant the period from which a prior environmentat
clearance is granted by the regulatery authority, or may be presumed by the applicant 1o bave been granted
under sub-paragraph (i} of paragraph 8, to the start of production operations by the project or activity, or
completion of ail constrction operations in case of construction projects (item 8§ of the Schednle), to which the
application for prior environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of 1en years in the case of River Valley projects [item 1{c} of the Schedule],
project life a5 estimated by the Expert Appraisal Commirtee or State Level Expert Apjraisal Committee or
District Level Expert Appraisal Committee subject to a maximum of thirty years for mining projects and seven
years in the case of all other projects and activities.

{ity In the case of Am Devciopment projects and Townships {item 8(b}), the validity period of seven years
shall be litnited only to such activities as may be the respoasibility of the-applicant as a dcvcloper

Provided that thu period of validity with respect to sub-paragraphs (i) and (ii) above may be extended
by the regulatory authorily concemed by a maximum period of three years if an application is made to the
regulatory authority by the applicant within the validity period, topether with an updated Form 1, and
Supplementary Form IA, l‘orconsuuchon projects or activities (item B of thie Schedule)

Provided further that ihe regulatory authority may also consult the Expert Appmsa,l Committee or State
Level Expert Appraisal Committee or District Level Expert Appraisal Committes, as the case fay be, for grant
of such cxtension. :

(iil} Where the application for extension under sub-paragmphs (i) and (ii) sbove has been hled-

A
{a) within thirty days after the validity period of Enviconmental Clearance, such cases shall be referred to
concerned Expert Appraisal Committce or State Level Expert Appraisal Committee or District Level
Expert Appraisal Committee and based on their recommendations, the delay shall be condoned at the
level of the Joint Secretary in the Mirisiry of Environment, Forest and Climate Change or Member
Secretary, State Level Expert Appraisal Committee or Member Secretary, District Level Expert
Appraisal Committee, as the case may be;
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(b) more than thirty days after the validity period of Environmental Clearance but less than ninety days
after such validity period, then, based on the recommendations of the Expert Apptaisal Committee or
State Leve] Expest Appraisal Committee or District Level Expert Appraisat Committee, the delay shall
be condoned with the approval of the Minister in charge of Environment, Forest and Climate Change or

Chairman, as the case may be
Provided that oo condonation for delsy shall be granted for any application for extension fited
beyond ninety days after the validity period of Environmental ¥
{F. No. 22-27/2015-1A-111)
MANO} KUMAR SINGH, Jt Secy.

The principal rules were published in the Gazetic of India, Extracrdinary, Part IL, Section 3, Sub-section(i) vide
ication number 8.0. 1533(E), dated the 14 September, 2006 and amended vide 5.0.1737(E) dated the 11® October,
5.0. J067(E) dated the 1% December, 2009, S.0.695(E) dated the 4% April, 2011, 5.0.2896(E) dated the
December, 2012, 8.0.674(E) dated the 13 March, 2013, $.0.2204(E) dated the £9® July, 2013, $.0.2555(E) dated
August, 2013, 5.02555(E) dated the 22 August, 2013, 5.0. 2731(E) dated the 9 September, 2013, 8.0, 562(E)
he 26 February, 2014 , S.0.637(E) dated the 28% February, 2014, §.0.1599(E) dated the 25% June, 2014,
601 (E) dated 7* October, 2014, 5.0. 2600 (E) dated 9 October, 2014, 5.0. 3252(E} dated 22™ December, 2014,
382 (E) dated 3" Febnury, 2015, S.0. 81)(E) dated 23 March, 2015, 5.0, 99 (E) dated 10® Apxil, 2015,
142 (E) dated 17* April, 2015, S.0. 1141 (E) dated 29* Apeil, 2015, 5.0.1834 (E) dated the 6 July, 2015,
71 (E} dated the 31% August, 2015, S.02572 (E) doted the 14® Scptember, 2015, 5.0.141 (E) dated the
Japuary, 2016 and 5.0.648 (E) dated the 3" March, 2016.
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